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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

APPEAL NO. 05 OF 2024 

IN THE MATTER OF: 

Haryana State Pollution Control Board & Anr.                                …Appellant (s) 

-Versus- 

M/s Malibu Estate Pvt. Ltd. & Anr.                                                …Respondent (s) 

                                                    

REPLY ON BEHALF OF RESPONDENT NO. 1, M/S MALIBU ESTATE 

PVT. LTD. TO THE APPEAL NO. 05 OF 2024. 

MOST RESPECTFULLY SHOWETH:    

1.  That the present Appeal has been filed by the Appellant - Haryana State 

Pollution Control Board (hereinafter referred HSPCB or Appellant) 

assailing the Order dated 21.09.2023 (hereinafter referred Impugned 

Order) passed by the Appellate Authority constituted under the Air 

(Prevention and Control of Pollution) Act, 1981 and Water (Prevention and 

Control of Pollution) Act, 1974. By the impugned order, the Appellate 

Authority has set aside the Closure Order dated 22/23.12.2022, along with 

clarification Orders dated 02.03.2023 and 19.04.2023 issued by HSPCB to 

Respondent No. 1 - M/s Malibu Estate Private Ltd (hereinafter referred 

answering Respondent)., which included the directions to stop all 

construction activities related to its project among others. The Appellate 

Authority found the closure order and clarificatory orders to be legally 

unsustainable and suffering from several infirmities and therefore set aside 

the same. It may be noted that IA No. 63 of 2024, dated 19.12.2023, was also 

filed along with the Appeal seeking condonation of delay of 53 days in filing 

the Appeal which was condoned on 20.11.2024 and the answering 

Respondent was granted an opportunity to file a Reply in the matter vide 
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Order dated 20.02.2025. Accordingly, the present reply is being filed by the 

answering Respondent.  

2. That at the outset, the answering Respondent denies and disputes all the 

allegations and averments raised in the Appeal which is contrary to and/or 

inconsistent with what is stated herein. Save as otherwise admitted herein, 

the contents of the present Appeal are false and untrue. Nothing contained in 

the said Appeal shall be construed as an admission on the part of answering 

Respondent for want of specific traverse or otherwise, and unless expressly 

admitted herein. 

3. That the answering Respondent seeks to place on record its Preliminary 

Objections and Submissions, before submitting its para wise reply on merits, 

which in the humble opinion are crucial for a holistic adjudication of the 

issues involved in the present matter. 

PRELIMINARY OBJECTIONS 

PRESENT APPEAL IS NOT MAINTAINABLE UNDER SECTION 16 (a), 

(f) AND SECTION 18 OF THE NATIONAL GREEN TRIBUNAL, 2010 

R/W SECTION 33-B (A) OF THE WATER (PREVENTION AND 

CONTROL OF POLLUTION) ACT, 1974, SECTION 31-B OF AIR 

(PREVENTION AND CONTROL OF POLLUTION) ACT, 1981 

4. Section 16. Any Person aggrieved by –  

….. 

(a) an order or decision, made, on or after the commencement of the 

National Green Tribunal Act, 2010, by the Appellate Authority under 

Section 28 of the Water (Prevention and control of Pollution) Act, 1974 

 

…. 
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(f) an order or decision, made, on or after the commencement of the National 

Green Tribunal Act, 2010, by the Appellate Authority under Section 31 of the 

Air (Prevention and Control of Pollution) Act, 1981; 

may, within a period of thirty days from the date on which the Order or 

Decision or direction or determination is communicated to him, prefer an 

appeal to the Tribunal: 

 As per the above stated Section 16 (a), the Appeal may be preferred against 

the Order of Appellate Authority passed under Section 28 of the Water 

(Prevention and Control of Pollution) Act, 1974. As per Section 28 of Water 

Act, 1974, an Appeal before the Appellate Authority will lie from an Order 

passed under Section 25, 26 or 27 of the Water Act, 1974, by the State 

Pollution Control Board. But in the present case the Closure Order had been 

issued under Section 33 A of the Water Act, 1974 which is not appealable 

under Section 28 of the Water Act, 1974 and hence the impugned Order is 

not appealable before this Hon’ble Tribunal. Therefore, the present Appeal 

is not maintainable under Section 16 (a) of the NGT Act, 2010. 

5. Similarly, an Appeal under Section 16 (f) is maintainable only if the Order 

or Decision made by the Appellate Authority is under Section 31 of the Air 

(Prevention and Control of Pollution) Act, 1981, but the Closure Order dated 

22/23.12.2022 had been issued under Section 31 A of the Air Act, 1981. 

However, in the present case, the impugned order dated 21.09.2023 could 

not be said to be an Order issued under Section 31 of the Air Act, 1981.  

6. That it is humbly submitted that the impugned Order is also not appealable 

under Section 33-B (a) of Water Act, 1974 which read as follows: - 

….. 

Section 33B. Appeal to National Green Tribunal- Any Person aggrieved by,- 
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(a) An order or decision of the Appellate Authority under Section 28, 

made on or after the commencement of the National Green Tribunal Act, 

2010; 

…. 

May file an appeal to the National Green Tribunal established under Section 

3 of the National Green Tribunal Act, 2010 in accordance with the provisions 

of that Act. 

The impugned Order is not an Order under Section 28 of the Water Act, 1974 

therefore this Appeal is also not maintainable under Section 33B (a) of Water 

Act, 1974. 

7. Similarly, Section 31 B of the Air Act, 1981 which read as follows: 

… 

Section 31B. Appeal to National Green Tribunal- Any Person aggrieved by an 

Order or decision of the Appellate Authority under Section 31, made on or after 

the commencement of the National Green Tribunal Act, 2010, may file an appeal 

to NGT established under Section 3 of the NGT Act, 2010 in accordance with 

the provisions of that Act. 

As stated earlier the impugned Order is not an Order under Section 31 of the Air 

Act, 1981 and hence not appealable under Section 31-B of Air Act, 1981. 

Therefore, this Appeal deserves to be dismissed in limine on the issue of 

maintainability alone. 

PRELIMINARY SUBMISSIONS 

A. REGARDING THE ISSUE OF REQUIREMENT OF PRIOR 

ENVIRONMENTAL CLEARANCE BY THE ANSWERING 

RESPONDENT 
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Issue of requirement of prior Environmental Clearance for the project 

of answering Respondent is pending determination of this Hon’ble 

Tribunal in the case of Raman Sharma vs State of Haryana & Ors. 

Original Application no. 68/2022 and the Judgement is reserved vide 

Order dated 19.03.2025. 

8. That it is humbly submitted that the issue regarding the requirement of prior 

Environmental Clearance for the project has been extensively considered by 

this Hon’ble Tribunal in the case of “Raman Sharma vs State of Haryana 

& Ors. Original Application no. 68/2022” and judgment has been reserved 

in the matter vide Order dated 19.03.2025. Consequently, the issue of the 

requirement of prior Environmental Clearance, including all connected 

issues raised in the Appeal, is sub judice before this Hon’ble Tribunal. A true 

copy of the Order dated 19.03.2025 in Raman Sharma vs State of Haryana 

& Ors. Original Application no. 68/2022 is appended as ANNEXURE R/1. 

HSPCB is not the competent authority to decide whether the answering 

Respondent failed to obtain Environmental Clearance for its project as 

it lacks jurisdiction to determine the same.  

9. That in addition, it is submitted that the Haryana State Pollution Control 

Board (Appellant herein) is not the competent authority to decide the issue, 

whether Environment Clearance is required for the project or not. It is in fact 

the MOEF&CC and its designated State Authorities, which have the power 

to decide whether a Project Proponent is liable to take EC for its project or 

not.   

10. That it is further submitted that there exists a fine distinction between 

obtaining Consents from the State Pollution Control Board under the Water 

Act and Air Act, vis-à-vis obtaining Environmental Clearance in accordance 

with the procedure laid down under the EIA Notification, 2006.  As per the 
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provisions of the EIA Notification, 2006, the competent authority for dealing 

with matters relating to Environmental Clearance is Central Government in 

the Ministry of Environment, Forest and Climate Change (hereinafter 

“MoEF&CC”) at the central level and the State Environment Impact 

Assessment Authority (hereinafter “SEIAA”) at state level based on the 

category of the projects in the Schedule to the EIA Notification, 2006. As a 

logical corollary, the competent authority for considering the issue of 

requirement of Environmental Clearance is either the MoEF&CC (or its 

Regional Offices) or SEIAA, and HSPCB had no authority to conclude that 

no Environmental Clearance was obtained by the answering Respondent 

even when the issue was looked upon by SEIAA and later on by this Hon’ble 

Tribunal in OA 68/2022.  

11. That it is submitted that the Pollution Control Boards, being a creature of 

statute, cannot go dehors the function enumerated under the statutes 

governing them, viz. Air Act, 1981 and the Water Act, 1974. In the present 

case, HSPCB has made sweeping allegations regarding the construction 

activities being carried out without Environmental Clearance, even though it 

is not the competent authority to deliberate or to decide on the issue of the 

requirement of Environmental Clearance. As a result, HSPCB acted without 

jurisdiction in issuing the closure order dated 22/23.12.2022 and the 

clarificatory orders dated 02.03.2023 and 19.04.2023.  

12. That it is significant to note that the Appellate Authority, in the impugned 

order, has also observed that the HSPCB is not the authority to decide the 

issue, whether the Environmental Clearance is required for the project of 

answering Respondent or not and it would be appropriate to wait for the 

order passed by the competent authority before taking any action against the 
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answering Respondent (Refer Para 24 of Impugned Order at Page 57 of 

Appeal).  

The Issue of Environmental Clearance was never raised in the Show 

Cause Notice dated 16.10.2022 

13. That before the Closure Order dated 22/23.12.2022, HSPCB had issued a 

Show Cause Notice dated 16.10.2020 to the answering Respondent noting 

that answering Respondent was allegedly discharging partially/ untreated 

sewage on land and into public sewer and that details of source of water 

supply, water consumption, mechanism of disposal, etc. was not provided 

during inspection. Based on these observations, answering Respondent was 

directed to show cause as to why closure and prosecution action may not be 

initiated against them.  

14. That it is humbly submitted that the issue of non-obtainment of 

Environmental Clearance was never raised in the said Show Cause Notice 

16.10.2020, and the answering Respondent was never granted any 

opportunity to furnish its explanation in this regard.  

15. That the Appellate Authority was right in observing in its impugned order 

that closure order had been passed on the ground of non-obtaining of 

CTE/CTO and Environmental Clearance, but these issues were not raised in 

the Show Cause Notice dated 16.10.2020 and the appellant was not given 

any opportunity to give its explanation in this regard (especially on the issue 

of requirement of EC).  

16. That it is evident that the closure order dated 22/23.12.2022, along with 

clarification orders dated 02.03.2023 and 19.04.2023, had been issued 

without serving a proper Show Cause Notice which not only defeats the 

entire purpose of granting a Show Cause Notice but also tantamount to a 

gross violation of Principles of Natural Justice of the answering Respondent. 
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Therefore, it is humbly submitted that the Appellate Authority was justified 

in setting aside the closure order and clarificatory orders on the said ground 

alone. 

17. That the Answering Respondent and its then associate companies obtained 

about 31 licenses from 1992 till 1997 for an area of 180.116 acres (72.77 ha) 

in Sector 47, 50 carved out at Fatehpur and Tikri Villages in Gurgaon, 

Haryana for Plotted Development under the Haryana Development and 

Regulation of Urban Area Act, 1975. Subsequently, in 2008, another license 

No. 15 of 2008 dated 31.01.2008 admeasuring 24.681 Acres (9.97 Hectare) 

was added to the project. It is significant to note that no construction took 

place in the area as covered in the last license. Moreover, all these issues 

including that of various licenses, the role of DTCP, the stated position of 

SEIAA as well as HSPCB and especially qua requirement of EC have been 

raised by the Appellant and other competent Authorities in the OA No. 68 of 

2022, the judgment of which is reserved, hence for the sake of brevity the 

factual aspect of the project is not being reiterated here. It is however 

surprising as to how the Appellant which is bound by the Air Act, 1981 and 

Water Act, 1974 has ventured into the issues such as EC, licenses which are 

not in their jurisdiction, and where have they procured the information which 

are neither relevant nor under the regulatory jurisdiction. Clearly this is a 

ground to discard all submission in this regard.  

B.  COLLECTION OF SAMPLES OF EFFLUENTS DURING 

INSPECTION DATED 08.09.2020 WAS DONE IN CONTRAVENTION 

OF THE PROVISIONS OF THE WATER ACT, 1974 AND RULES 

FRAMED THEREUNDER 

18. That it is submitted that the answering Respondent, since the inception of the 

project and till the time the project was under its control i.e., when it was 
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handed over to Municipal Corporation of Gurugram on 15.06.2022 and on 

23.05.2022 (With effect from 01.02.2021) when it was given to Resident 

Welfare Association, kept a regular check on the effluents being discharged 

by getting them tested on a regular basis in order to promote a healthy and 

safe environment in the township. For instance, in 2019, the STPs in the 

Township were tested, and all the parameters were found to be within the 

prescribed norms. True copy of Report dated 29.03.2019 issued by Universal 

Analytical Lab is annexed herewith as ANNEXURE R/2.  

19. That it is submitted that during the inspection dated 08.09.2020, the Field 

Officer of the Board collected samples of domestic effluents. However, the 

same was done without adhering to the procedure prescribed under Section 

21 of the Water Act. The various deficiencies in the procedure followed 

while collecting the samples are as below: -  

a. No Notice in Form A was served upon the answering Respondent to 

its registered address by the Board intimating its intention to take 

samples from the project of the answering Respondent as required 

under Section 21(3)(a) of the Water Act read with Section 21 of the 

Haryana (Prevention and Control of Water Pollution) Rules, 1978.  

b. No authorized representative of the answering Respondent, was 

present during the inspection, as no notice was issued. However, an 

employee who happened to be present informed that the samples were 

collected in used and unclean Plastic Bottles, which had not been 

properly sterilized, and which therefore is not suitable for scientific 

sampling process. Significantly, the plastic bottles also had stickers of 

another unit showing that samples were perhaps collected in used 

bottles.  
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c. It was also informed that the sample was not sealed at the site as 

required under the Act.  

d. The entire process was carried out in the absence of the answering 

Respondent or authorized representative and therefore liable to be 

rejected.  

20. That it is evident from above that the entire sample collection procedure was 

carried out in contravention of the Water Act and was marred with 

illegalities. Significantly, Section 21 (2) of the Water Act clearly provides 

that the analysis of a sample shall not be admissible as evidence in any legal 

proceedings unless the provisions of Section 21 have been duly complied 

with.  

21. That it is further submitted that the findings contained in the Report of the 

Government Analyst, which have been relied upon by the Appellant, are also 

erroneous. It is submitted that on the next day of inspection; the answering 

Respondent collected samples from the same Sewage Treatment Plants and 

sent the same for independent analysis to another ISO 9001 CERTIFIED&   

MOEF-recognized government approved laboratory. Pertinently, as per the 

Report dated 14.09.2020, the samples were found to be within the 

permissible norms. Thereafter, the answering Respondent submitted the 

Reports dated 14.09.2020 to HSPCB with a request for retesting of samples, 

however, the said Reports were neither considered nor the samples 

reanalyzed. True copy of the Report dated 14.09.2020 is annexed herewith 

as ANNEXURE R/3.   

22. That on 16.10.2020, a Show Cause Notice was issued by the Regional Office 

of the HSPCB alleging that the answering Respondent was discharging 

partially/untreated sewage effluents on land. In response thereto, the 

answering Respondent submitted its Reply dated 02.11.2020, wherein the 
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answering Respondent pointed out to the Authorities that the proper 

sampling procedure provided under the Water Act was not followed during 

the inspection dated 08.09.2020. Accordingly, the answering Respondent 

requested that the Show Cause Notice be withdrawn, and fresh samples be 

taken in the presence of the authorized person. True copy of the Reply dated 

02.11.2020 is annexed herewith as ANNEXURE R/4.  

23. That on the same day, the answering Respondent also submitted a 

Representation dated 02.11.2020 to the Chairman of the HSPCB wherein it 

pointed out that there were several deficiencies in the sampling process and 

also requested for a personal hearing. The answering Respondent also 

requested that a team of officers be deputed for inspection/ re-collection of 

samples to ascertain compliance by the unit. A true copy of the 

Representation dated 02.11.2020 is annexed herewith as ANNEXURE R/5.  

24. That despite the above, no such opportunity was granted by the HSPCB. 

However, it is submitted that the Closure order dated 22/23.12.2022 has been 

issued without providing any such opportunity. It is interesting to note that 

the HSPCB, in its Reply dated 07.06.2023 submitted before the Appellate 

Authority, had stated that the answering Respondent’s representation for re-

sampling was duly considered and re-sampling will be carried out in due 

course of time by the Field Officer but no such reinspection was carried out 

after that. The said fact has also been considered by the Ld. Appellate Court 

in Para 11 of the impugned order.  True copy of the Reply dated 07.06.2023 

of HSPCB filed before the Appellate Authority is annexed herewith as 

ANNEXURE R/6.  

25. That, as stated earlier, on 09.05.2022, an Order was issued by the Director, 

Town and Country Planning Department to the answering Respondent 

directing it to transfer the possession of roads, open spaces, public parks, etc. 
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in the project to Municipal Corporation, Gurugram on “as is where is” basis. 

Consequently, the entire common services of the plotted area, including the 

said STPs, were handed over to Municipal Corporation, Gurugram on “as is 

where is” basis on 15.06.2022. A bare perusal of the closure order and 

clarificatory orders show that the said aspect was never considered by the 

HSPCB before issuing Closure Order against the answering Respondent. 

True copy of the letter dated 15.06.2022 is annexed herewith as 

ANNEXURE R/7.  

26. That the Appellate Authority has also rightly observed in the impugned 

Order that once the STP is not in control of answering the Respondent, it 

does not fall within its domain to initiate any action to rectify the 

deficiencies. More importantly, the Appellate Authority observed that 

Closure Order is prospective and not retrospective, and it ought to have 

issued the Closure Order based on the facts and circumstances on the day of 

passing the Order.    

27. That as per the Water sampling Test reports dated 17.02.2023, as sampled on 

13.02.2023 by the Universal Analytical Laboratory, Government approved 

Laboratory, the results obtained by sampling the inlets and outlets for the 

parameters of pH, Chemical Oxygen Demand, Biological Oxygen Demand, 

Total Suspended Solids were found to be in the General Standard Limits for 

Discharge. True copy of Report dated 17.02.2023 is marked and annexed as 

ANNEXURE R/8. 

28. That further, the answering Respondent on 27.03.2023 in a letter through 

email had submitted that it had installed four Sewerage Treatment Plants at 

its own cost, and has tested the samples from the plants to ensure that the 

effluent discharged is within the prescribed limits at certain intervals.   
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C.  REGARDING NON-OBTAINMENT OF CONSENT TO ESTABLISH 

AND CONSENT TO OPERATE UNDER THE AIR (PREVENTION 

AND CONTROL OF POLLUTION) ACT, 1981, WATER 

(PREVENTION AND CONTROL OF POLLUTION) ACT, 1974. 

29. That it is humbly submitted that the answering Respondent is a compliant 

entity and it has developed the present project strictly as per environmental 

norms, including obtaining all the requisite clearances and compliances.  

30. That the Appellant has contended that answering Respondent was found 

established and operating without obtaining prior Consent to Establish 

(hereinafter “CTE”) and Consent to Operate (hereinafter “CTO”). It is 

submitted that the said contention is factually incorrect and baseless as the 

answering Respondent had been granted CTOs from time to time and the 

same were renewed regularly without any objections or demurr. 

31. That at the outset, it is pertinent to note that while the Closure Order notes 

that the answering Respondent failed to obtain CTE/CTO from the 

HSPCB, the issue of non-obtainment of CTE/CTO has not been raised in 

the Show Cause Notice dated 16.10.2020. The Appellate Authority, taking 

note of this discrepancy, had also observed in the impugned Order that the 

issue of CTE/CTO was not raised in the Show Cause Notice dated 

16.10.2020 and the answering Respondent was never granted any 

opportunity to provide his explanation in this regard, rather, the Closure 

Order had been passed taking into consideration several extraneous factors 

beyond the scope of Show Cause Notice. That the said fact had been 

strongly noted by the Appellate Authority and Appellate Authority was 

justified in setting aside the Closure Order and Clarificatory Orders on the 

above ground.  
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32. That notwithstanding the above, the details of CTE and CTO obtained by 

the answering Respondent are provided below: -  

33. That the Answering Respondent has established the residential township, 

so before the start of the constructions, a CTE was required under the 

Water Act, 1974 and Air Act, 1981. But the Hon’ble Delhi High Court in 

the case titled “Splendor Landbase Ltd. vs. Delhi Pollution Control 

Committee 2010 SCC OnLine Del 3466” has held that Section 21(1) Air 

Act, 1981 will be applicable to the commercial shopping complex or a 

shopping mall but not to the residential complex. The Hon’ble Court also 

held that in cases where the residential complex has already been 

established without obtaining the Consent to Establish/Operate under 

Section 25(1) of the Water Act, 1974 then the remedy for such situation is 

mentioned in Section 25 (5) of the Water Act, 1974 wherein a time period 

can be provided to the project proponent to comply with the requirements 

as specified by the Pollution Control Board. However, no such Notice was 

received by the answering Respondent from the HSPCB. 

34. That infact, the same HSPCB has granted the answering Respondent the 

Consent to Operate under the Water Act, 1974 and the Air Act, 1981 which 

was renewed time and again and authorization under Hazardous Waste 

Management Rules, 2008 has also been granted from time to time in 

accordance with law. True copy of the Consent to Operate granted to the 

answering Respondent is marked as ANNEXURE R/9 (Colly). 

35. That apart from the above submissions, it is important to mention that the 

Closure Order dated 22/23.12.2022 was issued after the lapse of about two 

years, which corroborate the finding of the Appellate Authority that the 

said Order was passed without any application of Mind and in violation of 
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Principle of Natural Justice. This is ground alone to reject the present 

Appeal on laches. 

36. Further the Appellant had also instituted a case COMA-246-2024 in 

Gurugram District Court for alleged violations of the provision of Water 

Act, 1974 which is still pending for adjudication. Arguendo, the 

proceedings will meet its own fate and remedies thereafter to either party 

and those issues and arguments relating thereto need not be considered by 

this Hon’ble Tribunal. 

PARA WISE REPLY 

1. That the contents of Paragraphs 1 - 3 are admitted to the extent they are 

matter of records, and the rest do not merit any response. 

2. That the contents of Paragraph 4(a) are a general description of the business 

of answering Respondent and do not merit any reply. It is, however, pertinent 

to mention that the Group Housing Project has been handed over to the 

Residents Welfare Association w.e.f. 01.02.2021, vide registered ‘Handing 

over Deed’ dated 23.05.2022 and the remaining entire common area to the 

Municipal Corporation Gurugram on 15.06.2022 (including roads, water 

supply, sewerage system, storm water drains, streetlights, electricity 

services, parks and STPs).  

3. That the contents of Paragraph 4(b) are denied and reliance is placed on 

Paragraphs 8– 17 of the preliminary submissions. It is further clarified that 

the 32nd license, viz. license no. 15 of 2008 dated 31.01.2008, is a separate 

license for which a separate application dated 24.04.2008, along with a 

zoning plan for the said license, was submitted by the answering Respondent 

to DTCP. The said application was considered by DTCP and on 14.07.2008, 

DTCP granted its approval to the Zoning Plan for license no. 15 of 2008, 

which was specifically with respect to only 24.68 acres. It is reiterated that 
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the Appellant has no jurisdiction to get into such details which is not in their 

jurisdiction or a subject matter of dispute and hence may be ignored. 

4. That the contents of Paragraph 4(c) to the extent they relate to issuance of 

EIA Notification, 1994, Amendment Notification dated 07.07.2004 and EIA 

Notification, 2006 are admitted and rest are denied, and reliance is placed on 

Paragraphs 8 – 17 of the preliminary submissions. It is significant to reiterate 

that the issue regarding whether Environmental Clearance is required for the 

project of answering Respondent has been considered in detail and reserved 

for judgment by this Hon’ble Tribunal in Raman Sharma vs State of 

Haryana & Ors.  OA No. 68/2022. That the Appellant has no role in this 

regard and may be disregarded as such. 

5. That the contents of the Paragraph 4 (d) are specifically denied and reliance 

is placed on paragraphs 8 – 17 of the preliminary submissions. It is submitted 

that the development of project has been undertaken in accordance with 

environmental norms and after obtaining all the requisite clearances. The 

issue of EC is sub-judice in Raman Sharma vs State of Haryana & Ors.  

OA No. 68/2022 and the judgment is reserved hence no reply is warranted. 

6. That with respect to contents of Paragraph 4(e) –4(i), it is submitted that the 

grant of Occupation Certificate and construction of buildings (mentioned 

therein) have no bearing on the issues involved in the Appeal. The Appellant 

is raising extraneous issues, bearing no relevance to the case, in order to 

mislead this Hon’ble Tribunal. These issues have already been considered at 

length by this Hon’ble Tribunal in OA No. 68/2022 (judgment reserved).  

7. That the contents of Paragraph 4(j) are categorically denied and reliance is 

placed on Paragraphs 8 – 17 of the preliminary submissions. The issue of 

requirement of EC is sub-judice and hence merits no reply. 
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8. That with respect to the contents of Paragraph 4(k), it is pertinent to note that 

the findings in the Spot Inspection Report dated 14.07.2020 (annexed at 

Annexure A/8 of Appeal) regarding the requirement of EC is without 

jurisdiction of the Appellant and is sub-judice before this Hon’ble Tribunal 

in Raman Sharma vs State of Haryana & Ors.  OA No. 68/2022 and the 

judgment is reserved hence no reply is warranted. Reliance is also laid on 

Paragraphs 8 – 17 of the preliminary submissions. Furthermore, the 

allegations regarding non-obtainment of CTE and CTO are also denied and 

reliance is placed on para 18 to 36 of the Preliminary submissions. It is also 

important to note that it was peak Covid-19 period where none of the 

protocol as mentioned in the Water Act, 1974 was followed as explained 

above. 

9. That the contents of Paragraph 4(l) are specifically denied as false and 

without any merit. It is submitted that the inspection and sampling exercise 

was carried out by the Board in gross contravention of the procedure for 

inspection under Section 21 of the Water Act without granting adequate 

opportunity for representation to the answering Respondent. The answering 

Respondent’s sent a detailed Reply dated 02.11.2020 to the said Show Cause 

Notice dated 16.10.2020, yet the same was not considered objectively by the 

Board. No notice in Form A of the Haryana Water Rules, 1978 was served 

upon the answering Respondent before collecting the samples of the effluent 

and no signatures of the staff present during inspection/sample collection 

were taken by the Board officer.  The samples were collected in used plastic 

bottles having stickers of the other units and the same was reflected in the 

results as the Chemical Oxygen Demand value of samples were near about 

1000 mg/l, which is only possible in the trade effluent samples. The samples 

were also not preserved at the site, no proper preservative were used and the 
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samples were not sealed at the site and may have been tampered with after 

collection with mala fide intentions. The adverse findings in the reports were 

neither shared in a transparent manner nor verified through a fair process. 

The contents of Para C may also be reiterated here and not reproduced for 

the sake of brevity. 

10. That the contents of Paragraph 4(m) are denied and reliance is placed on the 

Preliminary Submissions. In particular, it is submitted that the Closure Order 

dated 22/23.12.2022 has been issued on the ground of non-obtainment of 

CTE/CTO and EC whereas no such ground has been raised in the Show 

Cause Notice. The Appellate Authority has also observed in the impugned 

order that Closure Order has been issued based on extraneous considerations 

which were not considered in the Show Cause Notice dated 16.10.2020.  

11. That with respect to Paragraph 4 (n) – 4 (p), it is submitted that the Appellant 

is raising issues that are extraneous and having no bearing on the issue at 

hand. It is submitted that the all the proceedings are based on separate cause 

of action and answering Respondent is duly pursuing its legal remedies in 

accordance with law. Furthermore, OA No. 68/2022 titled Raman Sharma vs 

State of Haryana & Ors. is also pending finality before this Hon’ble Tribunal 

(judgement reserved).  

12. That with respect to Paragraph 4 (q), it is submitted that the letter dated 

14.12.2022 issued by the Regional Officer, Gurgaon directing closure action 

against the answering Respondent is entirely frivolous and baseless. 

Reliance is placed on Paragraphs 18 – 36 of the Preliminary submissions.  

13. That the contents of Paragraph 4(r) – 4(v) are admitted to the extent they 

form a matter of record and the rest are denied. The issuance of the Closure 

Order dated 22/23.12.2022 was unwarranted and in violation of principles of 

natural justice and extraneous grounds. The Clarification Orders dated 
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02.03.2023 and 19.04.2023 further substantiate that the Board itself 

recognized the excessive and sweeping nature of its original order, which 

was rightly set aside by the Learned Appellate Authority. The clarification 

recognizing third-party rights was a direct outcome of Hon’ble Tribunal’s 

order dated 28.03.2023. 

14. That with respect to the contents of Paragraph 4 (w), it is submitted that 

present Appeal is absolutely misconceived, constitutes a gross misuse of the 

process of this Hon’ble Tribunal and deserves to be set aside. Further it raises 

issues which are not within the jurisdiction of the Appellant. 

PARA WISE REPLY TO GROUNDS  

15.  That the contents of Ground ‘A’ are vehemently denied as misleading and 

baseless. It is submitted that firstly, the challenge to the jurisdiction of 

Appellate Authority is merely an afterthought as no such challenge to the 

jurisdiction was raised before the Appellate Authority. No grounds/ 

submissions/ averments challenging the jurisdiction of the Appellate 

Authority was raised by HSPCB in its Reply dated 07.06.2023 filed before 

the Appellate Authority in Appeal No. 20/2023. Secondly, it is a settled law 

that objections regarding the jurisdiction of a Court should be raised before 

the court of first instance and these typically cannot be raised for the first 

time in Appellate Court. In this case, the challenge to the jurisdiction by the 

Appellate authority merely an afterthought. Thirdly, assuming arguendo, the 

conduct of the Appellant in approaching this Hon’ble Tribunal prove the fact 

that they have accepted the Order of the Appellate Authority as valid. 

Moreover, the preliminary issue of jurisdiction as raised in Preliminary 

Objections may be read herein. 

16. That the contents of Ground ‘B’ are denied as incorrect. It is denied that the 

answering Respondent was discharging untreated effluent before handing 
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over the common services to Municipal Corporation Gurugram. As noted 

above, the Field Officer of the HSPCB failed to adopt proper procedure laid 

down under Section 21 of Water Act, 1974 while collecting samples of 

effluents during inspection on 08.09.2020. The said inspection was 

conducted without issuing appropriate notice and in the absence of 

authorized representative.  No opportunity of re-sampling was provided to 

the answering Respondent, even though HSPCB had noted in its Reply filed 

before Appellate Authority that re-sampling would be carried out in due 

course.  

That further the Appellate Authority was absolutely justified in setting aside 

Closure Order and Clarificatory Orders since the Board had failed to 

consider the aspect that the answering Respondent was no longer in control 

of STPs and was therefore not in a position to take any appropriate action 

towards the same.  

17.  That the contents of Ground ‘C’ are absolutely baseless and based on an 

incorrect understanding of law. It is submitted that there is no question of the 

alleged violations being established against the answering Respondent since 

the final judgment in OA No. 68/2022 is still awaited. Also, the Clarificatory 

Orders dated 02.03.2023 and 19.04.2023 have been rightly set aside since 

they were issued in furtherance to the Closure Order dated 22/23.12.2022. 

The contents of para 35-36 of preliminary submissions may also be read here 

as a response. 

18. That the contents of Ground ‘D’ are denied as false and baseless. It is 

submitted that the Closure Order has been issued based on allegations (viz. 

CTE/CTO and Environmental Clearance) which were never raised in the 

Show Cause Notice dated 16.10.2020. Further the allegations of effluents 
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not meeting prescribed standards are also frivolous as the collection of 

samples were marred by illegality as described in detail above.  

19. That the contents of Ground ‘E’ are denied and reliance is placed on the 

preliminary submissions. It is vehemently disputed that no prejudice has 

been caused to the answering Respondent. As a result of the Closure Order, 

the answering Respondent has infact been incurring huge financial losses 

and the development of the project was also stayed. The issue of EC being 

raised as a grounds is frivolous as it is already being adjudicated by this 

Hon’ble Tribunal as stated above.  

20. That the contents of Ground ‘F’ are vehemently denied as there is no merit 

in the same.  

21. That with respect to Paragraph ‘5’, it is submitted that the Appellant may not 

be permitted to raise additional grounds based on new material/ facts not 

raised in the Appeal as it would be prejudicial to the answering Respondent.  

22. That the contents of Paragraph 6 do not merit any response as the delay of 

53 days in filing the Appeal has been condoned by this Hon’ble Tribunal vide 

Order dated 20.11.2024.  

23. That the contents of Paragraph 7 as well as the Prayer are vehemently 

disputed. It is submitted that the submissions raised hereinabove leave no 

manner of doubt that the Closure Order and the Clarificatory Orders have 

been passed in an arbitrary manner, based on incomplete knowledge of the 

facts and circumstances and without having any regard to the procedure 

established in law. Therefore, the Appellate Authority was absolutely 

justified in setting aside the said Orders in order to prevent miscarriage of 

justice.   

24. That no comments were offered to the contents of Para 8 for want of 

knowledge. 
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In view of the above the prayers may not be granted and appeal may be 

dismissed with cost. 

Date: 24.05.2025 
Place: New Delhi                                                                                        

DRAWN AND FILED BY: 

 

Shubham Upadhyay, Surya Gupta & Anukriti Bajpai 
Advocates for Respondent No.1 

29, LGF, Presidential Estate, 
Nizamuddin East, New Delhi- 110013 

Email: eldflegal@gmail.com; +91- 8851323704      

 

SETTLED BY: 
Shri Sanjay Upadhyay 
(Senior Advocate)       
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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

APPEAL No. 05 of2024 

IN THE MATTER OF: 

Haryana State Pollution Control Board & Anr. ... Applicant (s) 

-Versus-

M/s Malibu Estate Pvt. Ltd. & Anr. ... Respondent (s) 

AFFIDAVIT 

I, Subhash Raghav S/o Shri Ompal Singh Raghav aged about 50, am the 

Authorized Signatory for M/s Malibu Estate Pvt. Ltd, at 38 DDA Commercial 

Complex, Kailash Colony Extn. (Zamrudpur), New Delhi - 110048, do 

hereby solemnly affirms and declares as under: 

1. That I am fully conversant of the facts and circumstances of the matter and 

am competent to swear this affidavit. 

2. The contents of the Reply are true and correct to the best of my knowledge 

and have been drafted by the counsel on my instructions and nothing material 

has been concealed therefrom. 

3. That the Annexures in the Reply are true and correct to the best of my 

knowledge. 

J~~. 
lk.JEIVTIFIED BY 

VERIFICATION 

F2 ·1 MAY 2025 
Verified at New Delhi on this . ...... Day .............. of. ... that the 

contents of the above affidavit are true and correct to my knowledge and belief 

and nothing material has been concealed there from. 

DEPONENT 
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Item No 07         Court No. 2 

 
 

  
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

 

 
Original Application No. 68/2022 

 (I.A No. 145/2023, I.A No. 65/2025) 

 
 
 

Raman Sharma        Applicant 
 

Versus 
 

 
 

 State of Haryana & Ors.           Respondents 
 

 
 

Date of hearing: 19.03.2025 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
  HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

    

   

 Applicants: Applicant in Person. 

 Respondents: Mr. Rahul Khurana, Advocate for Respondents no. 1 to 4 and 6. 

   Ms. Noopur Singhal and Mr. Ravinder Chhabra, Advocate for Respondent 

   no. 5. 

   Ms. Radhika Gautam and Mr. Neetesh Pachwari, Advocates for   

   Respondent no. 7. 

   Mr. Sanjay Upadhyay, Senior Advocate with Mr. Shubham Upadhyay, Mr. 

   Surya Gupta and Ms. Anukriti Bajpai, Advocates for Respondent no.8. 

   Mr. Amit Khatri, IAS, DTCP (through VC), Mr. Praveen Chauhan   

   DTPC(Planning) and Mr. Pradeep Kumar, MS, HSPCB. 

 
 

ORDER 
 
 

 

1. Affidavit dated 24.02.2025 has been filed by Respondent No. 4- 

Department of Town and Country Planning. 

 

2. Objections dated 25.02.2025 have been filed by the Applicant. 

 
 

3. Additional Reply dated 25.02.2025 has been filed by Respondent No. 

8- M/s Malibu Estate Pvt. Ltd. 
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4. Objections dated 28.02.2025 to the Additional Reply filed by 

Respondent No. 8- M/s Malibu Estate Pvt. Ltd. have been filed by the 

Applicant. 

 

5. Objections dated 18.03.2025 to the objections dated 25.02.2025 and 

28.02.2025 filed by the applicant have been filed by respondent no. 8. 

 

6. Arguments heard. 

 

7. Judgment is reserved. 

 

Arun Kumar Tyagi, JM 

 
 
 

Dr. Afroz Ahmad, EM 
 

 

 

March 19th, 2025 
Original Application No. 68/2022 
(I.A No. 145/2023, I.A No. 65/2025) 

AB 
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UNIVERSAL ANALYTICAL LAB 
Plot No. 77-77A, Khevat No. 222, Opposite HUDA Sector-4A, Nagarpalika, Dharuhera -123106, Distt Rewari (Haryana) 

E-mail: info@universallab.in, universalanalyticallab@gmail.com 
www.universallab.in, Mob: +91 85699665, +919992929181 

AN ISO 9001 CERTIFIED & MOEF RECONGNISED GOVERNMENT APPROVED LABORATORY 

Report No: UAL/DH/-892/03/19                                                                Date: 29/03/2019 

 

TEST CERTIFICATE 

I. SAMPLE PARTICULARS: 

25. Name of the Unit                            :         Malibu Estate Pvt. Ltd. 

26. Type of the Sample                        :         Sewage Water Samples 

27. Date of Sampling                           :          25/03/2019 

28. Point of Sample Collection           :              From STP Index & STP Outlet (No. 3) 

29. Purpose of Analysis                       :          Monitoring 

30. Sample Collected/ Supplied by    :          By Customer 

J. TEST RESULTS: 

Sr.No. Parameters Results 
 

 
 
 
STP Inlet       STP Outlet 

General Std. 
Limits for 
Discharge 

(Inland 
Surface 
Water) 

Protocol 

1. Ph 
 

8.31 7.98 5.5-9.0 IS -3025 (P-11) 

2. 
 

COD, mg/l 293.0 95.0 250 APHA 22nd Ed. 

3. 
 

BOD ( at 27 deg for 3 
days), mg/l 

121.6 20.7 30 IS -3025 (P-14) 

4. 
 

Total Suspended 
Solids, mg/l 

218 37 100 IS -3025 (P-17) 

5. 
 

Oil & Grease, mg/l 12.2 4.0 10 IS -3025 (P-39) 

6. 
 

Ammonical Nitrogen 
(as N), mg/l 

29.9 10.6 50 IS -3025 (P-34) 

 
Mgr. /Sr. Analyst                                                                                                                                                Authorised Signatures 
                                                                                                                                                                                                        S/d  
 
 
 

Issued to: 
Malibu Estate Pvt. Ltd. 
2nd Floor, Shopping Arcade, Malibu Towne, 
Shona Road, Gurgaon -122018 (Haryana) 

Party’s Ref No: Verbal 
Dated: 23/03/2019 
Lab Job Order No: 1605-1606/03/19 
Period of Testing: 25/03/2019 to 29/03/2019 
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UNIVERSAL ANALYTICAL LAB 
Plot No. 77-77A, Khevat No. 222, Opposite HUDA Sector-4A, Nagarpalika, Dharuhera -123106, Distt Rewari (Haryana) 

E-mail: info@universallab.in, universalanalyticallab@gmail.com 
www.universallab.in, Mob: +91 85699665, +919992929181 

AN ISO 9001 CERTIFIED & MOEF RECONGNISED GOVERNMENT APPROVED LABORATORY 

Report No: UAL/DH/-893/03/19                                                                 Date: 29/03/2019 

 

TEST CERTIFICATE 

K. SAMPLE PARTICULARS: 

31. Name of the Unit                            :         Malibu Estate Pvt. Ltd. 

32. Type of the Sample                        :         Sewage Water Samples 

33. Date of Sampling                           :          25/03/2019 

34. Point of Sample Collection           :              From STP Index & STP Outlet (No. 4) 

35. Purpose of Analysis                       :          Monitoring 

36. Sample Collected/ Supplied by    :          By Customer 

L. TEST RESULTS: 

Sr.No. Parameters Results 
 

 
 
 
STP Inlet       STP Outlet 

General Std. 
Limits for 
Discharge 

(Inland 
Surface 
Water) 

Protocol 

1. Ph 
 

8.07 7.73 5.5-9.0 IS -3025 (P-11) 

2. 
 

COD, mg/l 319 106.0 250 APHA 22nd Ed. 

3. 
 

BOD ( at 27 deg for 3 
days), mg/l 

130.1 22.7 30 IS -3025 (P-14) 

4. 
 

Total Suspended 
Solids, mg/l 

226 39 100 IS -3025 (P-17) 

5. 
 

Oil & Grease, mg/l 10.6 4.1 10 IS -3025 (P-39) 

6. 
 

Ammonical Nitrogen 
(as N), mg/l 

36.1 8.6 50 IS -3025 (P-34) 

 
Mgr. /Sr. Analyst                                                                                                                                                Authorised Signatures 
                                                                                                                                                                                                        S/d  
 
 
 

Issued to: 
Malibu Estate Pvt. Ltd. 
2nd Floor, Shopping Arcade, Malibu Towne, 
Shona Road, Gurgaon -122018 (Haryana) 

Party’s Ref No: Verbal 
Dated: 23/03/2019 
Lab Job Order No: 1607-1608/03/19 
Period of Testing: 25/03/2019 to 29/03/2019 
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UNIVERSAL ANALYTICAL LAB 
Plot No. 77-77A, Khevat No. 222, Opposite HUDA Sector-4A, Nagarpalika, Dharuhera -123106, Distt Rewari (Haryana) 

E-mail: info@universallab.in, universalanalyticallab@gmail.com 
www.universallab.in, Mob: +91 85699665, +919992929181 

AN ISO 9001 CERTIFIED & MOEF RECONGNISED GOVERNMENT APPROVED LABORATORY 

Report No: UAL/DH/-891/03/19                                                            Date: 29/03/2019 

 

TEST CERTIFICATE 

M. SAMPLE PARTICULARS: 

37. Name of the Unit                            :         Malibu Estate Pvt. Ltd. 
38. Type of the Sample                        :         Sewage Water Samples 

39. Date of Sampling                           :          25/03/2019 

40. Point of Sample Collection           :              From STP Index & STP Outlet (No. 1) 

41. Purpose of Analysis                       :          Monitoring 

42. Sample Collected/ Supplied by    :          By Customer 

N. TEST RESULTS: 

Sr.No. Parameters Results 
 

 
 
 
STP Inlet       STP Outlet 

General Std. 
Limits for 
Discharge 

(Inland 
Surface 
Water) 

Protocol 

1. Ph 
 

7.91 7.80 5.5-9.0 IS -3025 (P-11) 

2. 
 

COD, mg/l 301.0 104 250 APHA 22nd Ed. 

3. 
 

BOD (at 27 deg for 3 
days), mg/l 

126.1 21.9 30 IS -3025 (P-14) 

4. 
 

Total Suspended 
Solids, mg/l 

203 41 100 IS -3025 (P-17) 

5. 
 

Oil & Grease, mg/l 11.0 3.6 10 IS -3025 (P-39) 

6. 
 

Ammonical Nitrogen 
(as N), mg/l 

32. 7.5 50 IS -3025 (P-34) 

 
Mgr. /Sr. Analyst                                                                                                                                                Authorised Signatures 
                                                                                                                                                                                                        S/d  
 
 
 

Issued to: 
Malibu Estate Pvt. Ltd. 
2nd Floor, Shopping Arcade, Malibu Towne, 
Shona Road, Gurgaon -122018 (Haryana) 

Party’s Ref No: Verbal 
Dated: 23/03/201 
Lab Job Order No: 1603-1604/03/19 
Period of Testing: 25/03/2019 to 29/03/2019 
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UNIVERSAL ANALYTICAL LAB 
Plot No. 77-77A, Khevat No. 222, Opposite HUDA Sector-4A, Nagarpalika, Dharuhera -123106, Distt Rewari (Haryana) 

E-mail: info@universallab.in, universalanalyticallab@gmail.com 
www.universallab.in, Mob: +91 85699665, +919992929181 

AN ISO 9001 CERTIFIED & MOEF RECONGNISED GOVERNMENT APPROVED LABORATORY 

Report No: UAL/DH/-890/03/19                                                                Date: 29/03/2019 

 

TEST CERTIFICATE 

O. SAMPLE PARTICULARS: 

43. Name of the Unit                            :         Malibu Estate Pvt. Ltd. 

44. Type of the Sample                        :         Sewage Water Samples 

45. Date of Sampling                           :          25/03/2019 

46. Point of Sample Collection           :              From STP Index & STP Outlet (No. 1) 

47. Purpose of Analysis                       :          Monitoring 

48. Sample Collected/ Supplied by    :          By Customer 

P. TEST RESULTS: 

Sr.No. Parameters Results 
 

 
 
 
STP Inlet       STP Outlet 

General Std. 
Limits for 
Discharge 

(Inland 
Surface 
Water) 

Protocol 

1. Ph 
 

8.11 7.82 5.5-9.0 IS -3025 (P-11) 

2. 
 

COD, mg/l 326.0 98.5 250 APHA 22nd Ed. 

3. 
 

BOD (at 27 deg for 3 
days), mg/l 

134.8 21.2 30 IS -3025 (P-14) 

4. 
 

Total Suspended 
Solids, mg/l 

219 46 100 IS -3025 (P-17) 

5. 
 

Oil & Grease, mg/l 12.3 4.1 10 IS -3025 (P-39) 

6. 
 

Ammonical Nitrogen 
(as N), mg/l 

35.7 9.5 50 IS -3025 (P-34) 

 
Mgr. /Sr. Analyst                                                                                                                                                Authorised Signatures 
                                                                                                                                                                                                        S/d  
 

Issued to: 
Malibu Estate Pvt. Ltd. 
2nd Floor, Shopping Arcade, Malibu Towne, 
Shona Road, Gurgaon -122018 (Haryana) 

Party’s Ref No: Verbal 
Dated: 23/03/2019 
Lab Job Order No: 1601-1602/03/19 
Period of Testing: 25/03/2019 to 29/03/2019 
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Annexure 1 

UNIVERSAL ANAL YTICAIL LAB ~ 
Plot No. 77-77A, Khevat no. 222, Opposite HUDA Sector-4A, Nagarpalika, 

Dharuhera-123106, District Rewarl (l-1aryana) • 
Email:- jnfocruuolyersallab.jn uniyersalaoa!ytlcallab©Qmajl.com 

www.uoiversallab.in Mob:- +91-85699665l6, +91-9992929181 

AN ISO 9001 CERTIFIED & MOEF RECOGNJSED GOVERNMENT 

APPROVED LABORATORY 

Report No. UAL/DH/-198/09/20 Date: 14/09/2020 

Issued to: Party's Ref no. Verbal 

Malibu Estate Ltd. Dated: 07.09.2020 

2nd Floor, Shopping Areade, Lab Job Order No. 257·358/09/20 

Malibu Towne, Shona Road, 
Period of Testing: 09.09.2020 to 

Gurgaon-122018 (Haryaoa) 
14.09.2020 

TEST CERTIFICJ,l'E 

A. SAMPLE PARTICULARS:-

1. Name of the Unit : Malibu Estate Pvt. Ltd. 

2. Type of Sample : Sewage Water Samples 

3. Date of Sampling : 09.09.2020 

4. Point of Sample Collection : From STP Inlet & STP 

Outlet (No. 1) 

5. Purpose of Analysis : Monitoring 

6. Sample Collected Supplied by : By Customer 

103 
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-----------·····-- · ·---- ··-·-·---------- ··-- -----------

.. • .~_ 104 Cfu 
B. TEST RESULTS: 

Sr. Parameters Result General Std. Protocol Used l 
No. 

STP Inlet STP 
Limits for I 
Discharge 

Outlet (Inland 

Surface 

W"ter) 

1. pH 7.85 7.71 5,5~9.0 IS-3025(P-11) 

2. COD mg/1 298.0 91.0 350 APHA 22nd Ed. 

c-· -----------
3. BOD (At 27 C for 123.4 20.5 30 IS-3025( P-44) 

3 days), mg/1 

15-30 25( P-17~ 
I 

4. Total Suspended 

I 

205 3.7 100 
I 

Solids, mg/1 
I 
I 

IS-30 25( P-39 )-~ 5. Oil & Grease, 10.3 3.6 10 

Mg/1 

6. Ammonical 32.8 8.2 50 IS-3025(F-34) 

Nitrogen (as~;), I 

I 
mg/1 

I 

I 

Sd/- Akshay !;d;- Authority Signatory 

Mgr./Sr. Analyst .tUEET SINGH 

True Copy 

Advocate 
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UNIVERSAL ANAL YTIC.Al LAB 

Plot No. 77·77A, Khevat no. 222, Opposite HUDA Sector·4A, Nagarpalika, 

Dharuhera-123106, District Rewarl (Haryana) 

Email:- info@universallab.in universalanalytica!lab@gmail.com 

www.universallab.in Mob:- +91-8569966516, +91-9992929181 

AN ISO 9001 CERTIFIED & MOEF RECOGNISeD GOVERNMENT 

APPROVED LABORATORY 

Report 1\o. UAL/DH/·199/09/20 Date: 14/09/2020 

Issued to: Party's Ref no, Verbal 

Malibu Estate Ltd. Dated: 07.09.2020 

2nd Floor, Shopping Areade, Lab Job Order No. 359-360/09/20 

Malibu Towne, Shona 

Gurgaon-12201.8 (Haryana) 
Road, Period of Testing: 09.09.2020 to 

14.09.2020 

L----------------------~------------------------

TEST CERTIFICATE 

A. SAMPLE PARTICULARS:-

1. Name of the Unit : Malibu Estate Pvt. Ltd. 

2.. Type of Sample : Sewage Water Samples 

3. Date of Sampling : 09.09.2020 

4. Point of Sample Collection : From STP Inlet & STP 

Outlet (No. 2) 

5. Purpose of Analysis : Monitoring 

6. Sample Collected Supplied by : By Customer 
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B. TEST RESULTS: 

Sr. Parameters Result 

No. 
STP Inlet STP 

Outlet 

1. pH 8.21 7.91 

2. COD mg/1 321.0 118,6 

3. BOD (at 27 C for 141.0 22.1 

3 days), mg/1 

4. Totdl Suspended 226 42 

Solids, mg/1 

5. Oll & Grease, 12.9 4.6 

Mg/1 

! 

6. i Ammonical 34.1 11.5 

Nitrogen (as N), 

mg/1 

Sd/- Akshay 

Mgr./Sr. Analyst 

True Copy 

Advocate 

General Std. 

Limits for 

Discharge 

(Inland 

Surface 

Water) 

5.5-9.0 

250 

30 

100 

10 

50 

····- lOG 
C-)1--

Protocol Used 

I 

IS-3025( P-11) 

APHA 22nd Ed. 

IS .. 3025(P-44) 

IS-3025(P-17) 

IS-3025(P-39) 

IS-3025(P-34) 

Sd/- Authority Signatory 

AJEET SINGH 
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UNIVERSAL ANALYTICAL LAB 

Plot No. 77·77A, Khevat no. 222, Opposite HUDA Sector-4A, Nagarpalika, 

Pharuhera-123105, District R~warl (Haryana) 

Email:- info@unlyersallab.in un!yer~Qianalyticallab@gmajl .com 

www.unlyersallab.in Mob:- +91-8559966516, +91-9992929181 

AN ISO 9001 CERTIFIED & MOEF REC()GNISED GOVERNMENT 

APPROVED LABORA'TORY 

Report No. UAL/DH/-200/09/20 Date: 14/09/2020 

1 Issued to: Party's Ref no, Verbal 

Malibu Estate Ltd. Dated: 07.09.2020 

2nd Floor, Shopping 

Malibu Towne, Shena 

Areade, Lab Job Order No. 361-362/09/20 

Road, Period of Testing: 09.09.2020 to 
Gurgaon·122018 (Haryana) 

14.09.2020 

~--------------------~------------------·-------

TEST CERTIFICATE 

A. SAMPLE PARTICULARS:-

1. Name of the Unit : Malibu Estate Pvt. Ltd. 

2. Type of Sample : Sewage Water Samples 

3. Date of Sampling : 09.09.2020 

4. Point of Sample Collection : From STP Inlet & STP 

Outlet (No. 3) 

5. Purpose of Analysis : Monitoring 

6. Sample Collected Supplied by : By Customer 

107 
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B. TEST RESULTS: 

Sr. Parameters ResLtlt General Std. Protocc Used I 
No. r--- Limits for 

STP Inlet ST? 
Discharge 

Outlet (Inland 
I Surace 

Water) 

1. pH 8.06 7.84 I 5.5-9.0 IS-3025(P-11) . I 

2. COD mg/1 284.5 96.0 250 APHA 22:1d Ed. 

3. BOD (at 27 c for 121.9 21.4 30 IS-3025(P-44) 

3 days), mg/1 

4. Total Suspended 193 36 100 IS-3025(P-17) 

Solids, mg/1 

5. Oil & Grease, 9.5 3.2 '10 IS-3025(P~39) 

Mg/1 

6. Ammon leal 30.4 7.5 50 IS-3025(P-34) 

Nitrogen (as N), 

mg/1 

I 
__j 

Sd/- Akshay Sd/- Authority Signatory 

Mgr./Sr. Analyst AJEET SINGH 

True Copy 

Ad·.;ocate 
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UNIVERSAL ANALYTICAl LAB 

Plot No. 77-77A, Khevat no. 222, Opposite HUDA Sector-4A, Nagarpa!ika, 

Dharuhera-123106, District Rewarl (Haryana) 

Email;- !ofo@unlyersallab.in yolyersa!analytlcal!ab@gmail.com 

www.un!yersal!ab.!n Mob:- +91-85699665~6, +91-9992929181 

AN ISO 9001 CERTIFIED & MOEF RECOGNISED GOVERNMENT 

APPROVED LABORATORY 

Report No. UAL/DH/-201/09/20 Date: 14/09/2020 

Issued to: Party's Ref no, Verbal 

Malibu Estate Ltd, Dated: 07,09.2020 

2"d Floor, Shopping Areade, Lab :ob Order No. 363-364/09/20 

Malibu Towne, Shena · Road, 
Pericd of Testing: 

114.09.2020 

09.09.2020 tj 
Gurgaon-i22018 (Haryana) 

TEST CERTIFICJ\TE 

A. SAMPLE PARTICULARS:-

1. Name of the Unit ; Malibu Estate Pvt. Ltd. 

2. Type of Sample : Sewage Water Samples 

3. Date of Sampling : 09.09.2020 

4. Point of Sample Collection : From STP Inlet & STP 

Outlet (No. 4) 

5. Purpose of Analysis : Monitoring 

6. Sample Collected Supplied by : By Customer 
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B. TEST RESULTS: 

) 

Sr. P~rzsmeters Result General Std. Protocol Used 

No. 
STP Inlet STP 

l-Imits for 

Discharge 
Outlet (Inland 

Surface 

Wi!lter) 

1. pH 8.28 7.80 5.5-9.0 IS-3025(P-11) 

. 2. COD mg/1 330.0 95.0 250 APHA 22nd Ed . 

3. BOD (at 27 C for 146.5 23.0 30 
-.-. 

IS-3025(P-44) 

3 days), mg/1 

4. Total Suspended 229 36 100 IS-3025(P-17) 

Solids, mg/1 

-
5. Oil & Grease, 11.7 3.2 10 IS-3025(P-39) 

Mg/1 

6. Am monica! 30.9 9.3 50 IS-3025(P-34) 

Nitrogen (as N), 

mg/1 

Sd/- Akshciy ~;d;- Authority Signatory 

Mgr./Sr. Analyst AJEEf SINGH 

True Copy 

Advocate 
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Date: 02.11.2020 
To, 
The Regional Officer        
Gurgaon Region [N] 
Haryana State Pollution Control Board  
Vikas Sadan, Opposite New Court 
Gurugram – Haryana.      
 

Subject: Show Cause Notice No. HSPCB/ GRN/ 2020/ 948 dated 16.10.2020 U/Section 
33-A R/w Sections 43/44 of the Water Act 1974.  
(THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT, 1974 (Act No. 6 OF 1974). 
 
Reference: Your letter No. HSPCB/GRN/2020/1948, dated: 16.10.2020. 

Dear Sir 
In response to the Notice under reference it is most respectfully submitted as follows for your 
kind consideration and appreciation:  
 
The contents of the Notice under reference are wrong and denied. The allegation in regard 

to the alleged violation of Sections 25/ 26 of the Water Act 1974 is ill founded and contrary to 

law.  

 

It is submitted that MEPL has not violated Sections 25 & 26 of the water Act 1974 Act in as 

much as MEPL has duly taken the consent / permission of the competent authority for the 

treatment, discharge and disposal of the sewage of the Residential Complex namely Malibu 

Towne into the main public sewer/ sewer line which was valid upto 30-09-2020, Further, 

MEPL has also applied for the renewal of the said permission vide application No. 7846102 

dated 08th April 2020 i.e. well within time as envisaged in law. [Copy of the permission & 

renewal application are enclosed herewith for reference.]. This application has been rejected 

without any valid reason. 

It is further submitted that HSPCB officer have visited the colony on date 08.09.2020 and 

collected the samples of domestic effluent but the Proper sampling procedure mentioned in 

the water Act 1974 has not been adopted while collecting the samples mentioned, as below:  

a) No notice in form XIV of the Act was served by the Field officer before collecting the 

samples of effluent. 

b) Also no signatures of the staff present during inspection / sample collection were 

taken by the board officer. 

c) As per the Water Act Glass bottles after proper sterilization are to be used for 

collecting the samples ibut the samples were collected in the used plastic bottles 

having stickers of the other units and same has been reflected in the results as COD 

value of samples are near about 1000 mg / ltr. Which is only possible in the trade 

effluent samples. 

44402
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d) The samples were not preserved at site/ no proper preservative were used. 

e) The samples were not sealed at site and may be tempered after collection with 

malafide intentions. 

 

It is also submitted that the inspection was not carried out in the presence of duly authorised 

persons of the Company. It is submitted that no Notice in Form XIV of the Act was ever 

issued to the Company and no officer of the Company/ Registered address as was required 

in law [section 21]. As to who would be the authorised persons of the Board inspecting the 

site was not communicated.  

No authorisation letter was also shown as revealed by the Company staffs which in any case 

were not duly authorised representatives of the Company. Hence the inspection and the 

report are vitiated as also the show cause notice that is founded thereupon. 

 

The sample collected and the Report formulated is not in accordance with law which 

mandates the issuance of the Notice of inspection before undertaking the same for 

the purpose of enquiry. 

PRAYER -  

In the aforesaid premises it is humbly submitted that the premise on which 
the aforesaid notice is founded is without merit or basis. It is therefore most 
respectfully prayed that the Notice under reference be withdrawn and fresh 
samples may please be taken in the presence of authorised person”  
 

And the applicant shall in duty bound be ever grateful 

 

Thanking you, 
Yours sincerely 

 
 

     

                        

             For and on behalf of - 

                                    Malibu Estate Pvt. Ltd. (MEPL) 
                                  Malibu Towne, Sohna Road, Gurgaon-122018. 
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Date: 02.11.2020 

To,         
The Chairman,         
Haryana State Pollution Control Board, 
Vikas Sadan, Opposite – New Court, 
Gurugram, Haryana. 
 

Subject: Appeal / Representation for issuance of SGN for closure and under water Act 

1974 of against failing the effluent sample without any valid reasons.  

Reference: Regional office Gurugram (N) letter No. HSPCB/GRN/2020/948, dated: 

16.10.2020. 

Dear Sir, 

Most respectfully, we wish to submit as follows for your kind consideration and appreciation:  

Malibu Towne came into existence in the year 1996.The township has been developed in 5 

licenses, as per the attached annexure -1. 

 

Though the notification was not applicable to our Township still we have installed 4 

Sewerage Treatment Plants at our own cost and obtained Consent to Operate in the year 

2011. This consent to operate was valid till 30.09.2020.  Further, MEPL has also applied for 

the renewal of the said permission vide application No. 7846102 dated 08Th April 2020 (i.e. 

well within time as envisaged in law). [Copy of the permission & renewal application are 

enclosed herewith for reference please]. This application has been rejected by Regional 

Office without any valid reason. 

 

It is further submitted that HSPCB officer have visited the colony on date 08.09.2020 and 

collected the samples of domestic effluent but the Proper sampling procedure mentioned in 

the water Act 1974 has not been adopted while collecting the samples mentioned, as below:  

a) No notice in form XIV of the Act was served by the Field officer before collecting the 

samples of effluent. 

b) Also no signatures of the staff present during inspection / sample collection were 

taken by the board officer. 

c) As per the Water Act Glass bottles after proper sterilization are to be used for 

collecting the samples ibut the samples were collected in the used plastic bottles 

having stickers of the other units and same has been reflected in the results as COD 

value of samples are near about 1000 mg / ltr. Which is only possible in the trade 

effluent samples. 
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d) The samples were not preserved at site/ no proper preservative were used. 

e) The samples were not sealed at site and may be tempered after collection with 

malafide intentions. 

 

It is also submitted that the inspection was not carried out in the presence of duly authorised 

persons of the Company. It is submitted that no Notice in Form XIV of the Act was ever 

issued to the Company and no officer of the Company/ Registered address as was required 

in law [section 21]. As to who would be the authorised persons of the Board inspecting the 

site was not communicated.  

No authorisation letter was also shown as revealed by the Company staffs which in any case 

were not duly authorised representatives of the Company. Hence the inspection and the 

report are vitiated as also the show cause notice that is founded thereupon. 

 

The sample collected and the Report formulated is not in accordance with law which 

mandates the issuance of the Notice of inspection before undertaking the same for 

the purpose of enquiry. 

PRAYER -  

In the aforesaid premises it is humbly submitted that a personal hearing 

may please be granted to clarify our position before initially any action 

against the unit. We also request your honour that a team of officers may 

be deputed for inspection / re-collection of samples to ascertain the 

compliance done by unit and facts mentioned above, as in any case the 

domestic effluent cannot have COD value nearly to 1000 mg / ltr. 

 

And the applicant shall in duty bound be ever grateful. 

Thanking you 

Yours sincerely 
For and on behalf of  
 
 
Malibu Estate Pvt. Ltd. (MEPL) 
Malibu Towne, Sohna Road, Gurgaon-122018. 
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fti;!J 
~¥1"'"119/~ 

\D 
------------------------~Aa:.t!'Ui~ol!J\·,~~m 

To, 
The Chairman, 
Maryana State Pollution ·Control Board, 
Vikas Sad an, Opposite·- New Ccurt, 
Gurugram, Haryana. --
Subject: Appeal/ Represen~n for l13uan~e of SGN.fOt clo 

Date: 02. 11.2020 .. 

1974 of agalnstf .. llng.MJ•·••~•nt~ ... · . 

• Reter.nce: ·'JteiJ~ .. ~J:.~'•i...uo•··;,~r·· 
·r ·---~~:~T1.~--- .: . .' :_~_~i)·,·· 

1:8.10.2020~ . ' ' {'' .. . ··.·, 

• 

Dear Sir, 

Most respectfully, we·wish t~ s~mh as folo'NS for.your kind~n$lqe~t~·~qc~p~r.eciation: 
~' 1,' · .•. ·. ', .• ' ..•. ' ·,,· ... ·; ':··:.·.;;\·.··.';;;;·\:;: 

Malibu Towne came ln~o exJsterice ln th• year 1$96.Tbe toyNh~a~lp•.h~s:i~~~-iil~¥~!~PB.d in 5 
• - ., .•. , ·-·.- ;; .. l .•• · ..• ···-: ·_> . 

licenses, as perthtUttfOheet;-*'noXIJre ~1. ·· , · · • · 

~ewerngeTre~m:~t·~~~t~~~~r'~~~~ 

~'11 .. J'l:li.$'• i:t).~~~~~~-

enclosed herewith fqr 1reJere1~: 

Office without anY vall~ reason. 
i 
j 
I . . . . . 

It is further submi~d lqat H~CB office: have visited th~~ c~lo~~·Jrl:P'-~~~~;i~~·j~.-12020 and 

collected the sample,~ fl.do~~tiC eff1~entbutthe Proper:$~pJ!p.~ ·;"·'-:·-· · ,. · · · }_~~~tio:ned in 

the water Act 1974-~asl.hcit b~~··BcfOptec{wnile.~qo~IEl~ti~g:th~-#~~p{ ~- ...... ~~~·.i~~,below: 
a) No notice in:fOI'fl'l XIV of tHe· Act was se-rved ·by· the Field: :0: , • '.:r~,·cioii,S:cting the 

~ r - •• , ... ;~::.;._; ·--~· ;:-~,_:·:_-_,.,.._~J~- . :·. ·---... 
samples of effiU,ent. · · 

b) Also. no sign at~ res of the staff present during inspection l :~'ari;lp;~ cbllec.tion were 
. . ... ,·. ' ' . '. f 

t~ken by the bo~rd officer. 1f\/ 
f: 5~ r:,. ~ 4,/ }!J 

~; ~;~. 7Y,_A \ , 

Malibu Estate Pvt. Ltd., Shop;>ing Arcade, 2nd Floor, Malibu Towne; Soon a Road 
Gurgao~-122018 Phone: 0124-4322500, 4295184, 2219009 
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.. •.·,.. ' 

/ o} At per the W•~•r Aot Glllt bottles after proper eterllllllJI\31-'1 are to be used for 

• 

• 

colleotlng the aamptea lbut the aamplaa were colllottd In the used ploetlc bottles 

having •tlokeMi of th• other unltt and .. me hat b"n rtfllfrttid ·i~ .th• reaults as COD 

value of .. mples are ntar about 1000 mg I ltr. Whloh It ar-lv poesibt·e In the trade 

efflUent ••mplea. 

d) The samples were not preserved at site/ no proper preservative were used. 

e) The · samples were not sealed at sit!=! a.nd may be temp@rod after collection with 

malaflde intentions. 

It is also submitted that tne lnsper;tlon was not carried out in the presence of duly authorised 

persons of the Company. It Is submitted that no Notlee In Form XIV of the Act was ever 

issued to the Company and no offlqer of the CompanylR~I&t4jiJQ~f~d.t,~~~ ;.,~' W~s, required 

In law [section 21]. As to who wotlld b·e the a~:~thorlsec;i pt~~f:l$;; e::f:ft~tJ~#,~.~~;:¥J~~otiri~ the 

site was not commu·nacated. . · . . :. :· .... ~i·. :;, ;.:~· ·· ... :-:· .... > ·~ ; · >·::~ · 
: . . !" . . ,··.=. • •. ' . : •.· . . .. ~ ;'· .:······ · .. =<~~·~.: ·. ' ~:;·>..:J:~:.-:· ~.-'·:~:· . ~:· · : ..... ·> .: _;.'., . : 

No authorintlon letterwas also thown· aare~eal.ed :by the O'OmP-"-'Y;~; 'whlC:h lA any case 

WeFe not dtlly 8UthOrtl!led repre.er\t~~l~~~ ~tth~ Q~.~p·~~;· / . "· . \ .. !:;)~~~~~;~fJ?Jit; and the 
·. ' . . '' . . .. : . ~ .:"!· : . . ::~ · :: ' .. ~· · ~··> ·: ' ;·,-. ,.· - t1! "..,;!:.::-:: .t•" ;."·":<."·.' .. ;·· :. ·-

report are vtttate~aa 'lacrtn•·•l'low .. ·o.ia*et nott.ee':1hat:le·fo-q . . ~{: ·.· .. •· · ·. . . 

: Tho sampl• colla~ and !We Re~~~/onnu1~~~;l• ~Q~i~~-~ wfl~h 
mandates the 1'1sua~ce .of ·the Notlc~ of lnspectl,on b~~~u · f;l:b#~~(~~"~!f):~ same for 

: the purp.os.e of enqu,r:y. . · ·. .. ·.;: "; ·· · . . ·· .. ·. · · 

Pru\"J:R.. . 
In · u\" ;\.~ ··~:9 ~~(e.~~~ 

I 
I 

Malibu Estate Pvt. Ltd; (MEPLJ 
Malibu Towne, SohnafROad; $uFQaon-1'220t8. 

128 
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MALIBU ESTATE PRIVATE LIMITED 
38 DDA Commercial Complex, 

Kailash Colony (East)Zamrudpur 
New Delhi-110048 

Phone: 41633401, Fax: 29247864 
email: malibu@airtelmail.in 
malibutowne@hotmail.com 

Date: 02.11.2020 

To, 
The Chairman,                                                                            
Haryana State Pollution Control Board, 
Vikas Sadan, Opposite – New Delhi 

 

Subject: Appeal/Representation for Issuance of SCN for closure and under 

water Act 1974 of against failing the effluent sample without any valid 

response. 

Reference: Regional Office Gurugram (N) letter No.         dated: 16.10.2020. 

Dear Sir, 

Most respectfully, we wish to submit as follows for your kind consideration and 

appreciation: 

Malibu Towne came into existence in the year 1996. The township has been 

developed in 5 licenses, as per the attached annexure-1. 

Though the notification was not applicable to our Township still we have installed 

4 Sewerage Treatment Plants at our cost and obtained Consent to Operate in the 

year 2011. This consent to operate as valid till 30.09.2020. Further, MEPL also 

applied for the renewal of the said permission vide application No. 786402 dated 

08th April 2020 (i.e. well within time as envisaged in law) [Copy of the permission 

50408
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& renewal application are enclosed herewith for reference please].This 

application has been rejected by Regional Office without any valid reason, 

It is further submitted that HSPCB officer have visited the colony on date 

08.09.2020 and collected the samples of domestic effluent but the Proper 

sampling procedure mentioned in the  Water Act, 1974 has not been adopted 

while collecting the samples mentioned as below: 

a) No notice in form XIV of the Act was served by the Field officer before 

collecting the samples of effluent. 

b) Also, no signature of the staff present during inspection/sample collection 

were taken by the board officer. 

c) As per the Water Act Glass bottles after proper sterilisation are to be used 

for collecting the samples but the samples were collected in the used plastic 

bottles having stickers of the other units and same has been reflected in the 

results as COD value of samples are near about 1000 mg/ltr. Which is only 

possible in the trade effluent samples. 

d) The samples were not preserved at site/no proper preservative were used. 

e) The samples were not sealed at site and may be tempered after collection 

with malafide intentions. 

It is also submitted that the Inspection was not carried out in the presence of duly 

authorised persons of the Company. It is submitted that no Notice in Form XIV 

of the Act was ever issued to the Company and no officer of the Company/ 

Registered address as was required in law [ section 21]. As to who would be the 

authorised persons of the Board inspecting the site was not communicated. 

No authorisation letter was also shown as revealed by the Company staffs which 

in any case were not duly authorised representative of the Company, hence the 

inspection and the report are vitiated as also the show cause notice that is founded 

there upon. 
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The sample collected and the Report formulated is not in accordance with law 

which mandated the issuance of the Notice of inspection before undertaking the 

same for the purpose of enquiry. 

    PRAYER – 

 In the aforesaid premises it is humbly submitted that a personal hearing 

may   please be granted to clarify our position before initially any action 

against the unit. We also request your honour that a team of officers may 

be deputed for Inspection/ re-collection of samples to ascertain the 

compliance done by unit and facts mentioned above as in any case the 

domestic effluent cannot have COD value nearly to 1000 mg/ltr. 

And the applicant shall in duty bound be ever grateful. 

 

 

Thanking you 

Yours sincerely 

For and on behalf of 

S/d 

Malibu Estate Pvt. Ltd. (MEPL) 

Malibu Towne, Sohna Road, Gurgaon -122018 
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I'I]IIORI] I]ID HON'BLE ,TI PITLLATE AU'IHOIINY
(I)NSTITU'I'I,]I) UNDIIII THE AIR ACI', 1981 AND WATER ACT,
I97{I IIAIIYANA SI'ATII POLLUTION CON]'ROL BOARD.
SIIC'tOII.6. PANCIII<I'I,A

M/s Malibtr tslatc l,rivate Limit.d

State oIH.ryrna atrd Othcrs

Appcal No.20 of2023

-...Respond.nt

Written St.lehent oI Sh. Kuldeep Singh,
R€gion!l Officer, Llaryen! Stnte Pollution
Control Board, Gurueram (Nodr) on
behallofRespondents

PREI,IMINAiIY SUBMISSIONS

1. lhal .cspondent Boa.d has filed complaint No. 1 of 2021 under

seclion 15 read wilh section 16 of Environmen! Prclecrion Act,

1986 on 03-01.2023 for .o1 obtaining Envi.onmenral Clearance

mandatcd undcr EIA Notificalion l4d Sepleinber, 2006 betor.

Spcoial linvironment Court. Iaridabad and nexr dale is fixed

11.07.2023 for evidence as appelldr has nor obrained

Environmcnral Cleamnce 1br expansio./ modemizario!/

modificatio./change in scope of work with increase in pollurion

load in the exisling township dea of 180.296 acres and expansio!

arca 24.681 acre as per revised building plans, revisod layoul plans.

Copy ofcomplaint is attacheil as Ann.xtr.e R-l for perusal and ir

bc rcad as pan & padialofwritlen submissions.

'Ihal rcspondenl Board has filcd complainr No. 50 of 2021

(Anncxur. A-1) under Watcr & Air Act on 16.09.2021 io. not

ffiturning Consenl to Esrabtish, consent to opemte & faiting of
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satuplcs bclbrc Special Environmenl Coun, Faridabad and ncxt dale

is fixcd on 29.08.2023 for bailable waranl to accused as prcject

proponenl has nol obtained consenlto Eslablish, consenllo operale

& failing ofsamples. Copy ofcomplaint (50/2021) may be perused

and ilbc lcad d part & panial ofwritten submissions.

]ha1 OA No. 68 of2022 tiiled as Raman Shama Ve6us Slate ol
rlaryana & Os. is pending before Hon'ble National Green Tribunal,

Ncw Delhi and nex! dale of headng is 25.07.2023, latcsr order is

ana.hcd as Annexure R-2.

That il is neccssaD, to brin8 into the notice ol lhis Hon ble Coun

fta1 rhc I)i.cctor & CPIO, Minislry of Environment & I'oEs1s.

Govt. ol India vide le(er No.J ll0l2/36/20llJA"III dated

27.01.2012 has intimated 1o lhe Financial Commissioner &

hincipal Sccrctary to Covt. of Haryea, Directorate of
Environmcnt, Chedigarh thal lhe Mdibu Estale Privarc Limited is

buildins Malibu Township projecl at Gurgaon wnhout valid

envnondcntal clearancc, Statc Government, is therefore, requened

ro iniliatc aclion as per provkion of the circular ofMoEF daled l6'i
Novcmbcr, 20 I I a! this slage a8ainsl Nf/s Malibu Township project,

Gurgaon alier verirying the violation case as SEIAA is not

operational a! this moment in Haryana.ll is aptto mention here that

an applicalion conraining allthe detaih oftheprcject was moved by

appcll t being builder on behalf of appeUanl beforc Dirccror (IA

Ill), Mol,I on07.04.2015 lor seeking l_ems ol Rcfcrcnccs (ToR).

'Ihc l-$ms of Reference issued after approval oI fte

Minhtry/SEIAA h based on thc rccomendation of rhe Expe

 ppraisal Conmittee (EAC)/Statc Exped Appnisal Commi ee

(SEAC). I1 is necessary to mentiod he.e that in response 10

corespondence of appollmt, lener dated 19.06.2015 was aho

issucd lrom Director (lA-llI Seclion) Minislry ofEnvironmen! md

Forest & Climale Change whe.eby, accused wa apprhed abour the

consideratio. on his p.oject by the Expert Appraisal Comniltec in

itsl48 th mcclinB held on 19.05.2015 to 21.05.2015 and rcsullanlly,

dircclcd to submit the EITEMP rcport afler accreditation with

Quality Council olIndi&Nalional Accredilario. Board ol ljducarion

l
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and Training (QCINABET) lvould need to include a cedificar in

this Lcgard in the EIA,€P repors prelared by them and dara

providcd by o$er Organization (s) ,{-abontories including thek

slatus of approvals et.. lide noliflcation ot lh. MollF dared

19.07.2013. Copy ol letler dated 27_0t_2012, \9.06.2015 &
applicarion dared 07.04.2015 alongwilh documents are aDncxures of
conplainl No. I of 2023 bofore Special Envi.onmcnt Coun,

Thal the ninutes of l48o de€ting ofrhe exlen appraisal comminee

for projecl relatcd to iniastructu.c develolmenl, coastal re8ulation

zonc building/ construclion and nisccllaneous prcjecrs hcld onlg
2I may, 2015 al Conference hall. Vayu Wing, l'1 noor, Minisry oi
Enlironmcnt loresr and Climare Change, lndna paryavaran

Bha$an, Zor Bhag Road, New Delhi is having lorat ptor area 204

Acrcs and builr up area 6,64,412.826 Sqm, totat site arca tor group

housing inlohcd by lhe accused in ihe presentation belore EAC

was I1.89 acres and toial site area for plo(od colony was t92 906

a*es. Thc I-OR was issued to the accused on l9.06.20l5vide fite

No. 21,94/2015 -lA'III. The appelldt submitted to Mcmber

Sccrcrary, SEIAA, Ilaryua thar thcir application tor environmenrat

clcarance has not been transfened by MOEF to SEIAA vide leiter

darcd 08.12.2015. As per the websire ofSEIAA, Ha.yana appeltanr

submilrcd ano&er EC application on 12.01.2016 which is crrenrly

delistcd. I.unh- as per aclion raken by SEAC on the lis1 of
projech 10 be raken up in rhel05'i meering of SErAA held on

24.07.2417 at 11.00 AM, S!. No. 18 SEAC recommended to

SEI,^.^ on I1.03.2015 10 take lesal actions as pe. para 5 (tI) as per

notillcarion dated 14.03.2017. Copy of letter dated 08.12.2015,

minules ol148'h meeting, staus ofEC applicalion dated 12.01.2016

& list ol projects !o be taken up in the t05r'De.tin8 of SETAA arc

al6chcd in complaint No. I of 2023 before Special Invironme.t

'lhdr the appeuant a8ain submiued applicarion for $e
ln!nonmcntal Clcarance of"Resldenrial ploued Colony alon8 with

Group llousing Componenr, at Village-lalehpur, Tikri, Adampu &

l

5

6.

.t),-_\q--
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Jharsa, Scclor 47 & 50, Districr cuNelam, Haryana being

developcd by l\4/s Malibu Estate Pvr. Lrd.,.vide applicalion daled

21.01.2417 ln the lcficr daled 27.07.2017 the appetlanr admitted

thal Lhcy had already slaned consttuction al the projecl sjte and

hav. violalcd rhe provisions of UA Nolircarion 2006.

The relcvanl pad ol rhe lcner dared 27.07.2017 are reproduccd

"wc havc aheady slarred construcrion al rhc prcjecl sile and now as

pcr MoEl&CC Nolification dalcd i4.03.2017 - process ntr

appnisal of IOR/EC projects under violation oI EIA Nolificatton.

2006, yc arc applying lor ihe Envnonmcntat Clearan.c tbr lhe

Resldcnlial Ploxed Colony alongrvirh Group llousjng Conponem,

ar Villagc-|atchpur, Tikri, Adampur & JhaNa, Secror 47&50,

District curugram, Haryma bejng developed by M/s Malibu [stare

Pv1 Lrdii. Copy ofdocuments attached in complainr No. I of202j
beforc Spccial Environment Cou(, Feidabad.

7 lhal as per rhc ]4inutes ofrho l69rh Meeting ofrhe Slarc [xperl
App6isal Commitlee, consritutcd for considering Environmcnral

Clcarancc ol ProjecG (R caresory) undq Govemmcm ot tndja

Notificarion dared 14.09.2005 and amendmen$ rhcreothetd on l7
and lSh May, 2ol8under rhe Channanship of Sh. G.R co),ar,

Chairman, Sll,^C ar Panchkula, l]C under viotario nolificarion

ddrcd 14.01.2017 ior Residenrial plotred Colony alongwnh Croup

tlousing ComponenL & quo! a1 village Fatehpur, Tiki, Adampur

& Jhasa. SccroF4T &50, Gurugmm, Haryana under norificarion

dared 14.03.2017 by I4/s Matibu Esrale privare Ljmired was

considcrcd ior approval ol terms of reference undcr viotarjon

norificalion dalcd 14.03.2017 & 08.03.2018 bur rhc appeua.t

rcquesrcd lor adjoummen!. Copy of docuhc.ts arhchcd in

conplainr No. I of 2021 before Spccial Envnonnrcnl CouI1,

P.\I{{.WISE ITDPLY

a
L

'Ihat the contents ofpaE No. l, need no reply being matler ot,yv-
t/
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2 Ihat Closure order/directions dated 22.12.2022 was isucd

I ISPCII/CUM022^NS/3 I 60 t738CONCO00t,004

22.12.2022 on following g.ounds:

O Special lnvcsrigation Team (SlT) constilulcd by Commissioner ol
Police. Gurugram vide 1e1ter dared 02.02.2021 with regard ro r:rr( No.

628 dalcd 16.10.2020, COMA 02 0i2020 titled as Raman Shama vs

righrly

a) Not oblained Conscnt ro Establist/ Consenr to operare ftom the Board.

b) No1 obuincd Enviromental Clearance under the provision of EIA

Nolification. Legal Samples were collecied from I Nos. of Sewage

'lreatmcnl Planl (STP), 0l No. Rain Water Hanesting. Scwage Iine

goinS dircctly HUDTGMDA sewe!, underSround waler tank in
presenoc ol lepresentative of l\rs Malibu Estale Pvr Ltd i.e. Sh.

Ajitesh Jha, Civil Ensineer and Sh. Onks Singh, Manager purchase

and as per aoalysh report No. w-l/2020-21/03 dated 05.10.2020, w
4/2A20-2llO4 dated 05.t0.2020, W-512020-21t05 dated 05.10.2020,

w-612020-2tlo6 dated 05.10.2020 & w8/2020-21/08 dared

05.10.2020.elaascd by covemment Analyst, Deparrmenr of
EnvironmenL & Climate Chmge, Haryana, rhe resulls are exceeding

$e presdibcd limits.

c) A FIR No. 628 dated 16.10.2020 wd lodged againsr licenses

(including licenses No. 7l-75 of 1992 in which said site ofdispensary

is also a pan) by DTP (E) Tom and Counlry Plening Gurugram in

Police Slalion Sad , Curugram which comlrkes iregularities of
communny siles, which js under investigation and pending for

challans before Dislrici Coun, CuruBram.

d) COMA-o2 of20201iiled a5 Ramu Shama Vs MEPL d olhen and

CS'934 of2020 titled as Raman Sharma Vh Stale of Haq,ana md Os
is pcnding before Session Court, cumgam and Districl Courr,

Gu.ugram respectively for various issues including issue of illegal

sale, c.eating third pady right without any prior pemi$ion fiom

DTCP, commercial use of community landsites/buildings and

co' n--crion {:rhoLL pnor Ervirolmenral Clearance.

:

r q*V- u'.v. 1nd orh . md rcmo a t ed b) s. Rdrd s.d .d r8d.n.,
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the MtI)l Jnd ()6. dd ma e' ls undcr rnvesriSalion.

-rhat Closure order/direclions daled 22.12.2022 was issued rightly

vide Head Offce lencr No.

HSPCD/CUR/2022|INS/3160I738CONCO00I,004 daled

22.12.2022 as briefed above in para no. 2. Moreover, it is aho

submilted in response tosub pa.a no.3 ofapplicallhat:

a) -l'hat 
lhe contenis ofpara no.I (a) a.e wrong & denied as site was

inspcdcd by Ms. Neha Sahamn, AEE on 14.07.2020 aLons with

Sh onkar, (Manaser Purchase) & Sh. Ajitesh Jha (Civil

llngineer, represeniative ol MA Malibu Esrale Prilale Limitcd.

38, DDA Commercial Complex, Kailash Colony Extensjon.

/am,Jdtu' Nc$ Derni-1 0048 lo, Le p,o_c.r N,ldlibu lo\n
Sohna Road, Gurugram. The prcject rep.esentativc were available

duridg inspection & smplins and then willtully abscnt ftom sire

during docunents on signinS proces. Smt. Neha Saharan, the

thcn AIti who vjsiled sile and collccted samples intimared rhat

nolicc of intcntion in fom XII was p.epared and sened 10 the

concerned represenialive ol uni! Sh. Ajnesh Jha, Civil Engineer

and Sh. Onkar. Manager Purchase presenl on bchalf of Sh.

Subhash Itaghav which is visible in phoiographs aho but he

rcluscd !o give receiving/sjenature, reply of Smr. Ncha Sahaan,

lhe thcn AEE is ahached as Annexure R-3. No nolice in iorm

Xlv mcntioncd bythe applicanlexisl in Act.

b) lhat the conlents of pam no. 3 (b) a.c wong & denied as

rcprcscntalive of projecl asocialed durins thc process ol
inspcction as explained above in para no. I (a). lhe projcct

representalive were available during inspection & sanpling dd
he- willlull) dbrelr fiom sire during docLmerr\ oi sig'ing

procc$. Smt. Neha Saham, the then AIE who visned sile and

collcctcd samples intimaled thal notice of intention in lorin xll
v.s prepared and scrved 10 thc concerned represe arive ol unn

Sh..^jitcsh Jha, Civillngineer and Sh. Onkar, Manag- Purchase

prcscnL on bchalf of Sh. Subhash Raghav which is visible in

pholographs ako bufhe retused to give receiving/signature. No

rcqucslwas made by the Projec! representative fortaking sanplc.'y*
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c) Thal thc contents of patu no. 3 (c) are wong & denied as

inlormcd by the couecling officer thar samples were cotlccted

procedurally as per law.

d)'lhar the contcnls of paa no. 3 (d) are wrons & denied as

respondenL Board has aheady filed complain! No. I of2023 & 50

of202l for lol obraining Environmenial Clearancc. CTE, CTO &
lailing ofsamples as explained above paras.

3 'l har the contcnls of para no. 3 are w.ong & denied. Reply of sub paras is

A) lhar the conlenls ol para no. 3 (A) are wong & dcnied. Derails ol
grant ofpart occupalion & remark column evident date oI grant ofpar
complction and occuparion aft$ 2003 in respecr of ticcnses menrioned

in Lhc lable 1 & 2 below:

Sr.

'1) - 15 199
2

107.682 91.281 23.A21996

10.0:t.20 t7

DTCP

131061.622Sq

t99
3

t6l8

l5 l9 r99 \4.962 l0:l:12 0:1.05 1996

06.06.2001

4E 199
5

26 8',] 16 8l 05.02.200i

i. 199
7

14.46t 05.02 200'l

200
ll

24.641 27.09.2A]l6

MEPL. MEIL

Tot 201.',196 I92.606

'Yo A-'

l
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B) That thc conte.ts of para No. 3 (B), need no reply bein8 matter of

C) Thar rhe conrenrs of para No. 3 (C), need no ieply bei.s maue. of

D) That the conlenls of pea No. 3 (D) ec wrong & denied as land ollicense
No. 15 of 2008 is a palr & partial of Malibu Town Residential llotted colony
including Croup llousing componenl speared over 204.796 affes as per

revised layoul of2008 and 2016 which are auached as Annexurc R 4 & R 5.

Thal i! is also neccsary 1o menlion here ihai revised layout plan of204.796
ares on dalcd 31.01.2008 was obtained ftom DTCP, Haryana and part
complelion cerlificate as mentioned above in the preceding Para was obtained
on 27.09.2016 in reference to license No. 15 of200E for area 24.681 acres
from DICP, ll yana and occupation cenificate was issued by DTCP,
Ilaryana loi 31061.622 Sqm. (Built up dea) on 10.03.2017 in respect of olher
licenses mentioned therein. Tho revis€d layoul pld fo. an arca oi 204.796
ades compiised of licenses in respect of Residenlial Plotted colony beinS
developed by Malibu Estate P!t. Ltd., in SecloF4T & 50.Gurugram was
appLoved by Town & Countrl Planning vide drawinS No.DTCP 5626 daled
28.09.2016. 'lhe Dislrict Town Planner, Gurugm vide leller No. LC-171-
J!(By20ll/12180 daied 18.08.2011 directed appellant 10 compleb thc
conslruclion oi 8 Nos. ofcommunjty sites i.e. 5 No. ofNursery School, 2 No.
oil,rimdry S.hool and I No. olHigh School and aho inlimated that Accused
No. I has .onstructd only a club ar the Accused prcjec1 The delails ol
Occupalion Cenificate obtained by the appellant lor othcr comnunity
buildings is given in tabul$ form below:

uilding
auil-up

(sqm)

Cuuntry

15.11.1995

]l 0] 2019020.788

:195.108

t5 I I 1995

t:l 02 2019

7 06 2018

I l.l9

!.09

l 1.318
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L) lhar in Lesponse to the contenls of pam No. I (E), it is inLimared

thal conscnr ro operate was processed for revocalion md rcncwal of

consent to ope.are was retused procedurally.

I) I hal the conlcnts ofpara No. 3 (F). need no rcply being nater of

G) That thc contenls ofpara No. I (G) are wrong & denied Ficld

Ollccr has condlclcd inspection and found violarion ol UA

notificalion al sile and respondent Board has already filed complaint

as mentioncd in above Peas.

H) That thc contents of p a No. 3 (H) are wrong & denied as dudng

. rr.v'o-' inspecuon proj.c p opolen( $r( 'ou1d r.olri o
. I iJ---\qr"'- i-\)V

I 5664.558 1.106.2018

5 4.467 \4alibu l5 0r.2018

020 7015, Malibu 05 09.2018

I 146
Litlle Slar

09 02 2ot 1

u HiAh School 7590.566

Bal Vikas
Shiksha
Sami!i

19 05.2018

t.051 Malibu tr 09.201E

t0 u20 Malibu l5 05 20t8

tl Club lluilding Malibu
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l)'lhar rhc contcnts of para No. I (1) are wrong & denicd. CTO was

relused vidc lerLer dated 02.09.2020 cotrectly, rightly and

I) That thc contenrs ol pan No. I (J) are wong & dcnied d thek

represenErion lor rc{mpling was duly considered and re-samplins

willbc caried oui in due couise oftime by the Field Oflicer.

1l)'lhat fic contcnts olpea No. 3 (H), need no Leply bcing malter of

I ) I hal $c contents of para No. 3 (l), need no .cply being mailer ol

l) lhar lhe conlcn$ ol para No. 3 (J) are wong & deni€d to thc effecr

thal sampling was not done procedurally. No notice in form xlv
mentioned by rhe applhanlexisl in Act.

K) 'l har thc contcnts ofpara No. 3 (K), need no reply bcins matter of

l.) lhat fic oontcnls ofpaE No. 3 (L), need no reply being mattcr of

M) l hat thc contents ol para No. 3 (M). need no reply bc;n8 malter of

M lhar rhc .oi .cn.' oI p"tu \o. 1 r"r'. -ed -o ,ep'r bc" B mdLrer o.

rccord.

O) Ihar rhc conlenls of para No 3 (O) are wrong & dcnicd as

explaincd in fie above paras.

l))'lhdl $c contcnls ofpea No. 3 (P), need no reply being mauer ol

Q) l-hat the contents of pea No. 3 (Q), need no reply beine matter of

R) ThaL the contcnts ofpara No. 3 (R), need no reply being matter of

\yrr)'d
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S) thar lhc coffenrs ofpda No. 3 (S), need no relly being haner of

'I) 'lha1 fic contcnts otpara No. 3 (T) ee wrong & denied as closure

order /d;cclions dated 22.12.2022 hsued righrly. Order oflhposition

of Environmenlal Compensation was issued rightly/procedLrrally after

giving opportunity ol being heard ihrough show cause noLice which

was also replied unsatisfactorily by appellant. Copy ol SCI,lrfor

inposition ofEnvircnmental Compensation is attached as Annexure

R-o-{Eia opilron al"o,a\Fn ftom td. Adrocarp Cene.a'. t-tdDda

.egarding including of Environmenlal Compensation which is

enclosed as Annexur€ R-7

U) l hal fie contcnts olpara No. I (U). need no reply bcing malter of

V) lhal in rcsponsc to thc conbnrs of pan No. 3 (v), ir is i.rimared

rhar said laborarory is nor aurhodrcd by the HSpCB.

W) l hat thc conrenrs of pala No. 3 (W). nccd no reply beins matier ot

Y) lhar lhe con@ns of para No. 3 (Y) ee wrons & denied as closurc

orde/dircctions da]fd 22.t2.2022 was passed ridlly after siving
oppofiunily ol hearing to the appellant as explained in the previous

Z) Ihllthc conrcnE ol para No. I (z), need no reply being mater ot

A) l hal the conlcnts ofpea No. 4 (A), need no .eply bcine matler ot

tl) l'har in rcsponse to lhe contonls ofpam No. 4 (R), it is imimated

appcllanr conpany has violaled drc provision ol EtA notiflcation,

Warer Act & Air Ao lor not oblaining Environmental Clearan.e. C'l.Il

& ct.o

4.'lha1$c conlents ofpan No.:l are srong & denied as explained in $e

'.yL' {
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C) I hal thc conlcnts of para No. 4 (C), need no rcpty being maud ot

I)) rhar thc contenG ofpara No. 4 (D), need no reply bcing naxer ol

Ii)'l har thc conlents of para No. 4 (ri), nced no reply being ma(cr of

C)l ha1rhc conlcnls ofpara No. 4 (c), need no reply being mattcr of

ll) lhat thc contenN ofpara r\o. 4 (ll), need no reply being natrer of

l) lhal thc conrcDls olpara No. 4 (l) are wrong & dcnicd !s cxplai.ed

J)-1hal$e com.nts ofparaNo.4 (J) are wrong & dcnicd as cxplalned

Kl' r .hc lonr.nls or^pa,a No. 4,I i ar wronS & den.ed.r d,n,d

has issued closure order/dheclions righlly.

l-)-lhat in response to the conlents ofpara No. 4 (L), il is intimared

fiat haid has issucd closure order/directions rishtly.

M) Thal lhc conrcnts of para No. 4 (M) are wrong & dcnicd as rhe

inspccting ficld olllcer conducled inspcotion righlly / procedrnll)

Iteprcscnulion ol appella.l was corsiderld and re sampling !ill be

cdricd oul in duc couse of time by the filed officcr.

^v) 
l}laL rhc contents of pan No. 4 (N) are wrons & denied as

appellant have to oblain Environmental Cledance under EIA

notificalion fioD conccmed authority and DTCP h not the concerned

O) lhar thc conlcnts of pam No. 4 (O) ee wrons & denied as

.cspondcnr Board has issued closure order/dnecrions righlly and

'YY t
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DC ICP is no1 1hc concemed aulhorily as cxplained in fie prcvious

VERIFICA'I'Io\:

Rcs onYijrnie.
HSPCB, ReEion Gurueram (N)

Rcgio 1fice;-
IISP('ll Rcpi#(lLnt'.1m

h"q'on" 6i""

Throurh RegronalOfir.er
- -. Y Haryana slaleFonutun.-d hrco d
Kamesri Lhanar A0vDcatcuRGAON lNorlhr
Counsel for the Respondenr

Verified that lhe conlenrs of P a I io ? ofihe prelimina.y submissions and

Para No. I 1o 4 ol Para-wise reply on merits are true od corecr to the best ofmy

knorledge based on informalion derived ftom Official record. No pan ofit k fahe

and nothing matcrial has been kept concealed therein.

-"'dii"i"tt,'1," c-ua e*'d
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RtrTORf THE HON'BLE APPELLATE AUTIIORITY
CONSTITU'I'iD UNDIR THE AIR ACT, 1981 AND WATER ACT,
I974, HARYANA STATE POLLUTION CONTROL BOARD,
SECTOR.6, PANCHKULA

lu/s \talibu lstat. Ir.ivatc Limitcd

AppealNo.20 of2023

AFFII)AVTI'

I, Kuldeep Sineh, Resional Officer, Curgaon, (^_o.th), IIaryana Sute

Pollution Conlrol Board, agcd about 39 years, do hereby solemnly affrm and declare

I thar Appeal No. 20 of 2023 has bcen filcd againsr the deponent. I am well

conveEanr with thc facts and oircumsiances offie case, hencc compctcnt to

swe.rthis afildavit

Staie of ILn.na.nd ()th€rs

VEIII]'ICAl'ION

'lhat accompanying reply been drafted bythe Counsel under my instructions.

'Ihc conrcnts ollhe accohpanying reply ee truc and co&ct and the same be

ead as parl and parceloflhis affidavit*hich are nor being rcpealed hcrcin lor

vcrificd at Gurugmn on

above affidavil arc rrue and corecl

nothing hs bccn concealcdth€re ftom.

2023 thal the co.tents oI n)r

ny knowlcdAe & belief and

Haryaorslaio Ponuxotr cmuor Bo.(
" GIJRGAON (NOM)

F)JONFNI'
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Handing over/ Taking over Performa 

 

As per order of DTCP, Haryana, Chandigarh dated: 09.05.2022 the below 
mentioned colony/builder area handed over/taking over process is carried out 
today i.e. 15.06.2022. The detail is as below: - 

Name of Builder: Malibu Estate Private Limited 

Area: - 204.79 Acres 

 

Details of Services Handed over: - 

1. Roads                           - 13643 meter 

2. Water Supply               - 14022.41 meter 

3. Sewerage system         - 12877.04 meter 

4. Storm Water Drains     - 13772.04 meter 

1) The detail of above infrastructure Services Inventory is mentioned in attached 
annexures. 

2)The Builder/License/Colonies shall provide all assistance for overall 
functioning of all services during the overlapping period of 15 days i.e. upto 
30/6/2022. 

3)Any dues pending till 15/5/2022 will be borne by builder. 

 

Handed over by:                                                              Taken over on behalf of 

                                                                          Municipal Corporation Gurugram 

                                                                                                                          S/d 

1. Owner/Builder                              Executive Engineer -III (Tushar Yadav)                                                       
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....-... =­"O!WNO SlOW 
~ 

Regd. A. D. 

Haryana State Pollution Control Board, 
C-11, Sector-6, Panchkula 

Websrte -www.hspeb.gov.in E-MaR - hspcb.pkl@sifymail.com 

Tete No.~ 0172-2577870-73 

No. HSPCB/2012/ Dated: 

To 

Sub: Grant of Consent to operate for discharge of effluent under section 
25/26 of the Water (Prevention & Control of Pollution) Act, 1974, frorn 
01.04.2011 to 31.03.2012. 

Please ref to your consent application for the year 2011-12 received 
through ~egional Office --- --Region vide letter No--~~3;,_~ dated?t!+l·1~f and 
subsequent letter No-&-~~.1- ted ---~4·ii-'Wflr-eceived in this office on -.!3-rJ~-~n the 
~Jbject cited atove. . 

With reference ,.to your above application for con~ent for ,thG discr.arge of 
.. 

domestic efflu~n• !r.t0 ~;rlJ. ___ · -- ~~:::: tr~dc •.:fnuent ir.to ~ under Water 
(Prevention & Control of Pollution) Act, 1974 hereinafter referred as the Act M/s --~~ 
-----·······-···:::::::-:=·:-··- is hereby authorized by the Haryana State Pollution Control 
Board, to discharge their effluent arising o4t of their premises in accordance with the 
terms and conditions as mentioned below:-

1. The daily quantity of domestic effluent from the factory shall not exceed -~ !4£>/ d_t.y 
-------Per day 

2. The daily quantity of the industriP.I effluent (Procc~ss, floor _& equipm~nh 
wash, cooling and hleed water) from the factory sha:l not exceed ···-~ 
KLD 

3. 

4. 

The industry has been assessed for the purpose of Consent to oper~t~ 6q ~ 
fee with investment cost (land, building, plant and machinery) of Rs/ .'i0 · 
----------·~Crore for the year ?.01 Q~~ 1 in case the im'est!1!'Jf!i: ~·~:·:: -:'~ ; ·: ~.s 
;:.\;: ~he ~::iuai report for ·~:he · yeetrs duly audited by the Chartered 
Acco1Jntant, the difference of Conse~~t to operate /Licence fee if any, 
arises, the industry shall pay the s~m~ amount within on9 month of 
the receipt of notice from the Board in this regard. 

The consent to operate shall be valid for the period upto 31.3.2012. 

Contd .... .... ... 2 
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-2-

5. The industry shall ensure that vari·ous characteristics of the effluents remain 
within the tol~rance limits as spedfied in EPA Standard and as amended 
from time . to time and at no time the .concer:tration of any characteristics 
should exceed these limits for discharge into, STP& SP . 

-1... 

. 
-·~- -- .. : .... ·-- -•<, ...•. ,,: .J · ....... ~ ... A-!:.~·, ., ... ,_ , .,~~::- ,~ .... p __ ,,; ,.c: .~ r ...... ...., '"'to the Board '!1 

~ct..... diU'.:~l..t J ~ " \..n ... o .... t ' i l;• IH 'G'l;.{ ~ . ... r.:.. ·J .. .. \_,.:! •: . .:.. ·. : : ... .... : ... ~ ~ \1! ·" 1 L. . ., 

the event of any change in , the .-aw mate ric-~ I in process, mode of 
treatment/discharge of effluent. · 

In case of change of process at any stage during the year 2011-12 
the industry shall submit fresh ccnsent application alongwith the consent to 
operate fee if found due, which may be on any account and that shall be 
paid by the industry and the in~ustry would immediately submit the form '8' ( 1 

to the Board in the event of any change during the year in the raw material, 
quantity, quality of the effluent,. mode of discharge, treatment facilities etc. 

7. Th~ officsr/official of the Board shall reserve the right to access for the 
inspection of the industry in connection with the various process and tha 
treatment facilities: The consent to operatn is subject to review by the 
'"") •. ·· . -· -.a. . ....... -. 4- :.-• . -
C~VQfl..f :.n t-Al•)' , .. ,.~. 

The industry shalt apply for consent to operate for the year 2012-13 befor~ 
one month of the date of expiry of the consent to operate. 

9. The industry shall not discharge any altered quantity/quality of the 
trade/domestic effluent without prior permission of the Board. 

10 . . Permissible limits for any pollutants mentioned in the consent to operafe 
. order should not exceed the concentration permitted in the effluent by the a 

Board. 

11. The industry shall pay the balance fee in case it is found du_e from the 
industry ,at any time later on. 

In , caP-~ thP. ;ndustria: unit ur.es the Municipai/HUDA/Industriai Estate 
Sewerage sy~tem for disposal of effluent for the final disposal they will 
subrnit the sewerage connection certificate. 

Contd ....... .. .. 3 
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13. If the industry fails to adher.e to any of the condit ions of this consent to 

operate order, the consent to operate so granted shall be automatically 
lapse. 

The industry wilf pfant·mifllmom -th.;.reervar ietfes '{t:ucaty'ptu~. Su Babui 9r 
any suitable variety) of trees jn the vacant area. 

15. The consent to operate und~H Air (Prevention & Control qf Pollution) Aqt, 
1981 should be obtained. 

16. The consent to operate being issued provisionally only with a view (o 
accommodates the unit to provide it an opportunity to modify its operatior1s 
immediately so as to bring them in conformity with the law of the land. 

17. The industry shall obtain Authorization under Hazardous Waste 
(Transbounda.ry Managem~r:~t and Handling) Rules, 2008 as amended to 

' date. · 

18. The industry shall install sep~rate Energy Meter for ETP and also maintain 
hJg book ior energy and cnemicai consumption. 

19. The industry shall obtain permission from Irrigation Department fpr 
I 

discharging effluent into any drain/water bodies. 

1 20. The industry is closed tempc;>rary own its own, they shall inform the Board 
and obtain permission before restart the unit. 

21. The industry shall provide non-leached storage facilities for storage of 
Hazardous Waste or dispo~e off same in the common facilities & will 
adhere to the norms laid down as per the amended notification und~r 
HWM Rules, 2008 

22. The industry shall submit A/R once in 3 months in case of 17 categoriE;s 
and 19 cateC)ori~s L&M c;hall submit AIR once in ~ months. 

'23. The industry shall comply the Public Liability Insurance Rules, 1991, rs 
amended to date. 

24. The industry shall submit Environmental Audit /Report once in a year. 

25. The industry shall obtain Environmental Clearance if applicable as per 
MOEF Notification. 

-
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26. The industry shall inform to HO/HO office immediately by FAX in case of 
failure of ETP. 

27. In case of bye passing the effluent the consent to operate shall be deern:=d 

28. The industry shall comply all the Directions/ Rules/Instructions issue time 
to time by the Board. 

29. The unit will recycle/reuse trea~ed effluent and endeavor to achieve zero 

. 
(" tr· ~ -. t 

! I 'J 

'( ' 

discharge. { J 

29. 

30. 

3\. 

Unit bill operate ETP regularly & effectively. 

Consent so granted is withoUt prejudice to the action to be taken in 
respec_t ?f pas\_ violation, if any. " ft . .. ~ w c:;vr7.rl ~ 
~~~~+,~ ~~ 

C:::,""'"""""'':-"'" 1 II·~'' ,. ~ · · · ·•·..J• . ..... -. , •• ~,, 
for and on behalf of the Chairman 

Haryana State Pollution Control Board, 
Panch kula. 

l£ndst. No. HSPCB/2012/ Dated : ~ 

A copy of the above is forwarded to the Regional Officer-~ .. for 
information and necessary action please. He is also requested t~---~Q~;~ the 

compliance and report if there is any deficiency. {7 

. Scienti) C-1 (HQ)) 

for and on behalf of the(Chairrnan 
~a!)~2\na State Poi1'Jtion ~ontroi Board, 

Panchkula. 
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"' HARYANA STATE POLLUTION CONTROL BOARD 

Plot No. C-11, Sector-6, Panchkula 
Phone: 0172-2577870-73, Fax: 0172·2581201·02 

e-mail: chmnhspcb@hotmail.com 

REGD.Ad 

No. HSPCB/Air Consent/ 

To, 

Sub: Grant of Consent for emission of Air under section 21/22 ot 1t~e.Air (flr:_eveqti1n and 
control of Pollution) Act. 1981, as amended to date from .. L~:1:1.~.!! .. ~ ... ?.1.1.Y . . ?.?!.?::: 
Please refer to your c~nsent application from-1 Reed. th.rough Regional office ~ 

vide his letter No. b L, ~ '1 Dated &:~ 11 "-<>I/ and s~bseq uent clarifica){on 
vide letter No. 9: '-<> '1=- t dated :?n f 1/ Q.-o 14~ 
received in this office on ')> I \ ( ! ~ )t--

on the subject not~d above. 

With reference to your above application for consent 1-or the emission/continuation of 
emission of .£, ~ IY1 

--.---------------------aif pollutions into Atmosphere under 
the Air (Prevention and Control of pollution) Act. 1981 hereinafter referred as the Act. 

LAo~ 
M/s ......... .............................................. ... ... .. .......... ........................................... ........ .. ...... ............ . 

are authorised by the Haryana State Pollution Control Board authorised to act as the State Board 
for the prevention and Control of Air, Act 1981 under Section 4 to discharge their Air Pollution 
being emitted out of their factory premises in accordance with the conditions as mentioned below:-

1. The applicants shall maintain good house keeping both within the factory and in the premises. 
All hose pipelines values, storage tanks etc. shall be leakproof. In plant allowable pollutants 
levels, If specified by State Board should be met strictly. 

2. Two or more ducts with different nature of exhaust gases should neither be intermixed not be 
passed through a common chimney. 

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations 
and dimension platform of specified size and strength fully arrangements, electric connection 
and also provide sampling ports in stack etc. • 

4. The applicantlcompany shall comply with and carry out directive/orders issued by the Board 
in this consent order at all subsequent times without negligence of his/its part. The applicant} 
company shall be liable for such legal action against him as per provision of the law/act in 
case of violation of any order/directives. Issued at any time and or non comilance of the terms 
and conditions of this consent order. 

/ 
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5. 

/ 

The disturbed condition in any of planUplants of the factory which is likely to result increased 
emission or result in violation of emission standards mentioned in condition No. 7, 9, 15, 24, 
to .......... ......... shall be forthwith reported to this Board·telegraphically under intimation to the 
Member Secretary, Haryana State Pollution Control Board, Haryana. 

6. The toxic chemicals materials should be handled with due safety. The storage of toxic chemicals 
should be such that incase of emergenc-y the chemicals could be transferred to other empty 
tank automatically and which should be followed by an approved air pollution control equipment 
designed for worst cons:fitions. 

___ 7., 1A:green belt (having sufficient tall and dense tree) around the factory should be provided 
under intimation and approval of the Board. 

8. 

9. 

10. 

All processes using toxic chemical/harmful gases should be equipped with an emergency 
siren system in working conditions for alarming the general public in case of any untoward 
incident. 

' The applicant shall furnish to .all visiting officer and/or the State Board, any information regarding 
the construction/installation or operation of the establishment or emission control system and 
such other particulars as may be pertinent to prevention and control of air pollution. The 
industry shal! also maintain and make available inspection book to the officers of the Board 
during their visits. 

The ail· pollution eontrol equipment of such specifications which shall keep the emissions 
within the emi:::-.. sior) standard as approved by the State Board from time to time shall be 
installed and operated in the premises where the industry in carr}ing on/proposed to carry on 
its business. 

11. The existing air pollution control equip,ment if required shall be altered or replaced in accordance 
with the direction of the Board. 

12. All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(i} Land fill e;ase of in material, care being taken to 6nsure that the material doe:; not give 
rise t<? lechate which may percolate in ground water of carried away with storm run off. 

· (ii) Composting is case of biodegradable materials. 

' . 

. ;/ 

(iii) !fthe method of incineration is used for the disposal of solid.waste the consent application , ; '·~·: 
should be processed separately and it should be taken up which consent is granted. ~ 

13. The industry shall submit an affidavit to the effect that the above conditions shall be complied 
with by them duly attested by 1st class Magistrate/Notary Public/Oath Commissioner. 

14. The applicant shall make ensure that the emission of the air pollutant shall remain with in 
emission standards as approved by the State Board from time to time. 

15. The applicant shall make an application for grant of.fresh consent at least 30 days before the 
date of expiry of this consent. 

16. Nece.ssary fee ,as prescribed for obJaini!'g renewal consent shall be paid by the applicant 
along with the consent application. 

17. Tne applicant shall either:-

( a) Not later than 30 days from the date of consent order, certify in writing to the Member 
Secretary that the applicant had installed or provided for alternate electric power source 
sufficient to operate all the facilities installed by the applicant to maintain compliance 
with the terms and conditions of the consent. 

Not later than 30 days from the date of this consent certify in writing to the Member 
Secretary that upon the reduction loss or failure of one or more -of the primary source of 
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.f ..;; l electric power to any facilities installed by the application to maintain compliances with the 
term and conditions of this consent, the application shall proportionally reduce or otherwise 
control production and/or all emissions in order to maintain compliance with terms and 
conditions of this consent. 

18. There should not be any fugitive emission from the premises. 

19. The Liquid effluent arising out of the operation of the air pollution control equipment shall also 
be treated in a manner and to the standards stipulated in the consent granted under W ater 
{Prevention and Control of Pollution Act. 197 4 by this Board.) 

20. If due of any technological improvement or otherwise this Board is of opinion that all or any of 
the conditions referred to above required variation (including the change of any control 
equipment either in whole or in part) this Board shall after giving the applicant an opportunity 
of being !leard vary all or such condition and there upon the applicant shall be bound to 
comply with the conditions so varied. 

21 . If the industry fails of·adhere to any of the condition of this consent order, the consent so 
granted shall automatically lapse. 

22. The consent under water (Prevention and control of Pollution) Act. 1974 and authorization 
under H.W (M & H) Rules, 1989. Y , 

23. (a) 

(b) 

(i) 

The industry shall discharge all the gases through a stack of minimum height. 

the hejght of stack shall conform to the following criteria. 

H = 14.0.0.3 Where sulphur-dioxide is emitted. 

Q = Sulphur dioxide emission as K/hr. 
' 

(ii) h = 74 Q 27 where particulate matter is emitted. 

Q = particulate matter emission as tonne/hr. If by using the formula given above the 
stack height arrived is more than 9 m then this higher stack should be used. 

(iii) The minimum stack height should not be 30 Mts. 

24. Nothing is this consent shall be deemed to preclude the instruction of any legal action nor 
receive the applicant form any responsibility. Liabilities of penalties to which the appliqant is 
or may be subject. 

25. The industry shall maintain the following record to the .satisfaction of the Board. 

(a) The industries shall install seperate energy meter and maintain log books for running 
or all air pollution control devices or pumps/motors used for running of the same. 

(b) Register showing the results of various tests conducted by industry for monitoring of 
stack emission and ambient air. 

26. The industry shall provide adequate arrangement for fighting the accidental leakages discharge 
of any pollutants gas/liquids from the vessets, mechanical equipment etc. Which are likely to 
cause environment pollution. 

27. The consent being issued by the Board as above doesn't imply that unit performance conforms 
to taw as required. • 

The consent is being issued Provisionally only with a view to accommodate the .unit to provide 
it an opportunity to modify its operation immediately so as bring them in coformity with the law 
of the land. 

28. The industry shall provide non-leached storage facilities fo r proper disposal of Hazardous 
wastes. 

-

---.M'------~~o:------;:--,----::=c-:--------------....,...,.-....-:---,..,..-.,;.- .-.,.; -- ~·. 

/ 
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29. The industry shall provide accoustic chambers QW DG sets to control noise pollution and 
ensure noise level with the permissible limit. 

30. The industry shall submit AIR with in 3 months in case of 17 categories and once in 6 months 
19 categories L & M and keep all the parameters with in limit. 

31 . The industry shall submit on site/off site emergency plan . 
• 

32. The industry shall comply the public libility insurance Rule, 1991 as amended to date. 

33. The industry shall submit Environmental Audit report once in a year. 

34. The industry shall comply noise pollution (Regulat.ion and control) rules . 2000. 

35. The industry shall install ambient Air station in case of 17 & 19 categories large & medium. 

36. The industry shall obtain environmental clearance if applicable as per MOEF notification. 

37. The industry shall inform to HO/ RO office immediately by FAX in case of failure . of APCM. 

38. In case of by passing the emission, the consent shall be deemed revoke. 

39. The industry shall comply all the direction/Rules/Instructions issue time to time by the Board. 

~ ~h-n~ ~-h~ ci) ~~ ~ VWrn¥~ 

~·U/~' c--f 11>/ 
For and em behalf of the Chairman 

Haryana State Pollution Control Board 

~ . PANCHKULA 

Endst. No. HSPCB/Air Consent/ Dated : _______ _ 

A copy is forwarded to the Environment Engineer __ -"---T--t---'--'------for the 
information and necessary action. It is requested to keep a watch fm co 
is any deficiency. 

I 
For and on behalf of the Chairman 

Haryana State Pollution Control Board 

PANCHKULA 
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M/s-~---············---·············----~---·--·-···-·····--------·--· -- -·.·-------
Annexure · 

1. The unit will operate its STP/ETP/APCM regularly and keep all 
parameters within prescribed limits and maintain non-leachate· 
Ha7.ardo••s ' 11 1::t~ta ~~-, ,.ilih.! ...,,..,.~r.r ',·.~ ' ~·- "'!' - - -.~ .. _ . ..-••• • 1 ,. ,.,,._,....., 1 · 

2. The unit will comply with provisions of all environmental laws 
including Water Act, Air Act, and HWM Rules etc. and comply with 

3. 

4. 

5. 

·6. 

7. 

the directions issued by the MOEF/CPCB/State 
. l 

Govt./HSPCB/Hon'ble Courts from time to time. 
The unit will plant adequate No. of trees i.e. 500 within the premises 
and maintain 25-30% area ~s green belt. 
The unit will submjt analys~ report of effluent/Air emissions once in 
a year from the recognizeq .laboratory of the Board 
Unit will submit details regarding cess verification and eess amount 
deposit in Board within 30 days. 
The unit will obtained clearance from Forest department & other 
concerned authorities, if lar1d of project is falls under section 4 & 5 of 
PLPA, 1900 & other notifiQc:itions of Forest Department. 
That if the land of the unit. foils Linder section 4 & 5 of PLPA, 1900 & 
;~ ,.,·tni, c:;nn !"'r, •• ;"""' - .. ,.. • .., .: • •• '! ~·~ .... .:. .. ~ : ~ '· ·· -; o~·~~ ·· N- 'o ... IT-ICat··lon of 
··' •• ! .. ....... -- : •. :: -- - : . - .. ' • , ........ -~·· ; i.:lll\,hi\..'11 c..: :-.. l ll:;:;- ! l 

Forest Ot;partment then · c~nsent so granted will deemed to be 
cancelled. · · · · 

8. That the consent so granteq. is without prejudice to the action to. be 
taken in respect of past vi9l~tions, if any. 

9. The unit will be recycle/r~·use the treated Water of ETP/STP by 
installing RO plant basec,t :Qn cleaner t~chnology to achieve zero 
discharge. · . 

10. In case at any point from ~ime the unit will violating the pollution 
norms and failed to adh~l'e the conditions of the consent, the 
con~ent so granted_ shall ~ecome invalid and further action shall be 
taken as per law. 

F:/Bhava.WOhuuhu~'Leuer Dhl/\lhen 

.. / 
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H o-JU~ ~w_i u;; ~ . . ~ 
M/s------------------------------------~-------------------------- -- ---------~----.. 

Annexure 

1. The unit will operate its ST.P/ETP/APCM regularly and keep all 
parameters within prescribed limits and maintRin ~n~-le?~~?.~e· 
l-.a2:araous Waste facilitY properly. 

2. The unit will comply with provisions of all environmental laws 
including Water Act, Air Act, and HWM Rules etc. and comply with 
the directions issue~ by the MOEF/CPCB/State 
Govt./HSPCB/Hon'ble Courts from time to time. 

3. The unit will plant adequate ·No. of trees i.e. 500 within the premises 
and maintain 25-30% area ~s green belt. 

4. The unit will subm!t analysi~ report of effluent/Air emissions once in 
a year from the recognize~ .laboratory of the Board 

5. Unit will submit details re~arding c.ess verification and cess amount 
deposit in Board within 30 days. 

6. The unit will cbtained clearance from Forest department & other 
concerned authorities, if l<;ln'd of project is·falls under section 4 & 5 of 

· PLPA, 1900 & other notifications of Forest Department. 
7. That if the land of the unit f~l's t•nder sectin~ 4 ~~ 5 of ~L~~ .. ~ 9r•c! .~ 

i~ \ . .-:~~:~ ~2G rr;:: .. ~~ .':c:r1 ;\f<!':'-1i ?iantation and other Notification of 
Forest Department then c9nsent so granted will deemed to be 
cancelled. · · · 

8. That the consent so gran~eq is without prejudice to the action to. be 
taken in respect of past viol~tions, if any. 

9. The unit will be recyclelr~use the treated Water of ETP/STP by 
installing RO plant hased :Qn cleaner technology to achieve zero 
discharge . . · . 

. 10. In case at any point frcm \ime the unit will violating the polluticn 
norms and failed to adh~J'e the conditions of the consent, the 
con$ent so granted ~hall become invalid and further action shalf be 
taken as per law. . : ·: 

( 
' 
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- HARY ANA STATE POLLl)TION CONTROL BOARD 
C-11, SECTOR 6, PANCHKULA 

PH· 2577870-73 
E-mail: hspcb.p~l@ slfy.com 

Regd.A.D. 
NO.HSPCB/2011/ Dated:-

To 

Sub: 

' 

M/s _tLcJ.Abu ~ U \ ~, · 
M010ioo :=fl!Wd\ .l~ 5 ---~ 7 . 

Authorizatio:;or-op:;=~~ity ior collection, reception, treatment, storag~, 
transportation and disposal of hazard<,>us wastes. 

Please refer to your Authorization application form received through Regional Offi ct:~r. 

""""""'-.....:;-"'7"\-..._._- vide his letter No.HSPCB/8-J.o't-: dated '"W\J~, received in thi$ 
qffice on subject noted above. 
1. Number of authorization and date of issue as above. 
i . M/s as above is hereby granted an a1,1thorization to operate a facility for collectior . 

reception, treatment, storage, Transportf!tion and disposal of hazardous wastes on t~e 
premises situated at as above ,· . " 

~- The authorization granted to operate a facility for collection, reception, treatme11~. 
storage, transportation and disposal -of hazf,irdous wastes. 

4·. The authorization shall be in force for a period of upto ~~ \ i) ':l-o l/\.,---
8. The authorization is subjected to the conditions stated below and such conditions a~ 

may be specified in the rules for thft time being in force under the Environment 
(protect~:~) .;ci. i 9~:G . 

TERMS AND CONDITIONS OF AU_THORIZATION 

1. 

2. 

3. 

4. 

5. 

~-

7. 

a.· 

The authorization shall comply with th~ 'provisions of the Environment (protection) A<;t, 
1986 and the rules made thereunder. 
The authorization or its renewal shall b~ produced for inspection at ·the request of ~n 
officer authorized by the State Pollution. Control Board. 
The person authorized shall not rent1 ; lend, sell transfer or otherwise transport tt)~ 

hazardous wastes without obtaining prior: permi~sion of the State Pollution control Boarp. 
Any unauthorized char:ge in personnel, equipment as working · conditions as mentionE?d 
in the application by the person authorized shall constitute a breach of his authorization.· 
It is the duty of the authorized· person to take prior permission of the State Pollution 
Control 80ard to close down the facility. · · 
An applic3tion for the renewal of an authorization shall be made as laid down in rul~ 
5(6)(ii). 
T}le unit s:1ould have the necessary fr-cilities for coilection, recEption, treatmen\. 
Tra:.socrt and '.i:sposzl ot sucn '.'V<-'~>~es undei the rui:::. in c:-se , ~f deadiy to:~ic '-..a~~es . . 
such as ~yanide, Chromium, Nickel, Zlnc, etc., the unit shall make arrangement for th~ · 
pre-treatment before dumping it in the disposal site so that the toxic element does nqt 
leach down to pollute the underground water ·resources. 
Each unit shall have its .own disposal at his site own costs at his own premises for the 
disposal of these wastes for a period of at least two years. In case he does not have any 
land in his premises, then shall make appropriate alternative arrangement. T:1e site for 
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10. . 

'! 1. 

12 

13 

14 

15 

16 
1.7 

18 
;.; 

the disposal of hazmdo~s.waste should b~ dev~:!oped to the extent i)f ·j 0 tf'l ·;f) ·~eet d1;)~p 
by making pucca cemented imperJious/non-leClchate !inning , properly r,u2rded vJiti: 
branded wire nlongvJith display of sign board of the size 4'x5 ' giving clear ii1diceition of' 
nature of toxic waste main constituents, harmful effects and remedial/antidotes for the 
awareness of the public. 
The collection, reception and transportation of hazardous waste shall be carri~d out by 
the authorized person/personnel, fully trained for this rurpose. The unit shall ensure the 
proper usage of safety measures such as providing ot gloves, gum boots, face masks, 
goggles etc to the workers engaged in the handling of hazardous waste. 
the authorizatiof'l so granted shall be cancell~d or suspended by the Board after givihg 
an opportunity of being heard to the occupier if the unit fails to comply with any 
conditions of grant of authorizati?n under these rules. 
\ ! s~~·d ,.. .. ,"\~::-=~~~: 7'~--: :): ,.;; :-'· ._, . ..,,e-d t l<:!u by· nt.Utl <::izing and <:i~~nihg 

agents/solvents/c!1emicals in thP, prBs.enc~ of t:,e Regional Offi<..er cor • .::erned. 
The occupier sh~i! ;·:ot sell or transfer such waste on pc;yment or without payment to 
any unauthorized per$On who do not hold aJ"lY authorization. 
The unit shall maintain the record of r1azardous wastes at the facil ity on Form-11! subrtlit 
reports regarding disposal of hazardou:s wasted Form-IV, statement regarcling accident 
etc and me8sures taken in emergencies on Form-V Notification and movement of 
Document of Forr.1.VI and record of impbrt of hazardous wastes of Form VII. 
The occupier o.f Ui ') unit shall give an undertaking on the Non-judicial Stc:1mp Paper of f~s 
3.00 duly attasted by the 1st Class. Magistrate that the occupier ~;hall dispose of 
hazai·dous waste only within the site developed by it and not at any place/ public place. 
The authorization shall be subject to any conditions or instructions imposed by the Govt. 
of lndlp .. 
The unit shall not dispose any Hazardous wast€) at any other Public Place. 
The unit shail store the · Hazardous Waste till the specified site for HazardOLIS Waste 
disposal are developed by the competent authority. 
Unit will mai r,t~;::"' ' t~ n0n .. le8~h:-t.~ p ;:en ~tG;_ .g . .; ~ . il:~ P•Uperiy. 
·in;;; t,;;'i;~ Nil: '..;•:>l ;·,p:y vvith provisiuns of ali Environmental laws including HWM Rules ek 
and comply with the directions issued by the MOEF/CPCB/State Govt./HSPCB/Hon'ble 
Courts from time to time. ' · 

Sc~~ 

·' 

(,. f .. 

,, , 

( ) 
I 

For cp;irman 
t:ndst.No.HSPCB/2011/ ~ : { 

A copy is forwarded to the Regional Officer, for information ar~ ~ ·1 

rlecessary action. He will ensure compliance of above condit-io_n_s_. ---,"!-;....__- .) 

Sclentlslc.l (HQ) 
For Chairmfm 

82440



HARYANA STATE POLLUTION CONTROL 
BOARD 

Gurgoan North Vili.~ls Sada, 1st Floor, 
Near DC Court, Gurgaon Ph.0124-2332775 

E-mail: hspcb.pkl@sify.com 

No. HSPCB/Consent/: 329962318GUNOCT05199041 Dated:OS/05/2018 

To. 

M!s :Malibu Estate' Pvt. Ltd. 
Mallbu Town, Shona Road, Gurgaon 

Subject: Grant of consent to operate to M/s Malibu Estate Pvt. Ltd .. 
Please refer to your application no. 5199041 received on dated 2018-03-14 in regional 

office Gurg.wn North With reference to your above application for consent to operate,M/s 

Malibu Estate Pvt. 1 ,ld. is here by granteCI consent as per following specification/Terms and 

conJitions. 

I Consent Under 

I Period of consent 

Tndustry Type B·J~ldlng and construction project more than 20,000 _sq.m built up llrea 
---f-""h<~vmg waste water generat1on 111ore than 100 KLD 

~ate~~-~~~~~~~~~~--~~~~~~~~~~-~--~--­
ll lnvestmcnt(ln Lakh)_-+---"--­
' fora! Land Area(Sq. 729164.0 
meter 

:Total Builtup Arca(Sq. 128468.0 
meter) 

Quanti of cflluent 
~..;:.;.-""-'-"~~ 

!.Trade 

2.Domestic 

l.Domestic 

!2.Trade j 
I 
· Domestic Effluent Parameters 

l . BOD 

2.COD 

3. TSS 

Trade Effluent Parameters 

J.NA 

Number of stacks 

Heiaht of stack 
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1-
~.N~A~--------~------------------------------~~----~ 
IP d D t . , ro uct ems 

I.NA I Metric Tonnes/daz-

Capacity of boiler •. 

l. NA I Ton/hr 

Type of Furnace 

!. NA I -~ i---'---- -, 
p:xn_<:.of Fuel ___ 

I. Diesel - I 0.44 KL!day . 
Raw Materhtl Details 

NA ! Metric Tonnes/Daz- I 

Regional Officer, Gurgaon North 

Harymza State Pollution Control Board. 
Terms and conditions 

1. The applicants shall maintain good house keeping both within factory and in the premises. 
All hose pipelines values, storage tanks etc. shall be~leak proof. In plant allowable pollutants 
levels, if specified by State Board should be met strictly. 

2. The applicant/company shall comply with and carry out directive/orders issued by the Board 
in this consent ord~r at ali subsequentlfmes witn~mt negllgenGe ofbjs /its part. The 
applicant/company shaH be liable for such legal action against him as per provision of the 
Jaw/act in case of violation of any order/clirectives. Issued at any time and or non compliaxice 
of the terms and conditions of his consent order. 

3. The applicant shall make an application for grant of consent at least 90 days before the date 
of expiry of this <:~opsent', , 

4. Necessary fee as prescribed for.obtaining ·renewal consent shall be paid by the applicant 
alongwith the consenf application. 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any 
of the conditions referria to ab_ovc required va:dati~n (including the change of any control 
equipment either in whole or jn part) this Board shall after giving the applicant an opportunity 
ofbemg heard vary all or such condition and there upon the applicant shall be bound to comply 
with the conditions so varied. 

6. The industry shall provide adequate arrangement for fighting the accident<'!-lleakage~, 
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are 
likely to cause environment pollution. 

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000. 
8. The industry shall comply all the dir~ction!Rules/Instructions as may be issued by the 
MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remaii:l within the .­
tolerance limits as ... specified in EPA Standard and as amended from time to time and at no time 
the concentration of any characteristics should exceed these limi.ts for discharge. 
10. The industry would immediately submit the revised application to the Board in the event of 
any change in the raw material in process, mode of treatment/discharge of effluent. In C?se of 
change of process at any stage during the consent period, the industry shall submit fresh 
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consent application alongvvith the consent to operate fee, iffound due, which may be on any 
account and that shall be paid by the industry and the industry would.immediately submit the 
consent application to the Board in the event of any change during the year in the raw material, 
quantity, quality of the efiluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the 
industry in connection wtth the various process and the treatment facilities. The consent to 

operate is subject to review by the Board at any time. 
12. Pem1issible limits for any pollutants mentioned in the consent to operate order should not 
exceed the concentration permitted in the effluent by the Board. . 
13. The indusuy shall pay the balance fcc, in case it js found due from the industry at any time 

later on. 
14. Ifthe induslly fails to adhere to any of the conditions ofthis consent to operate order, the 
consent to operate so granted <>ballautomatically lapse. 
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain 

permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/lnstn1ctions issued from time to time by 

the Board. 
Specific Conditions : 

l.The unit will submit the analysis repo1ts of trade ef:t1uent/air emissions/ noise, from all 
sources as applicable, before 30th June every year an.d will keep all parameters with in 
standards prescribea under Environment (Protecti.Qn) Rules, 1986. 2. The unit will submit the 
Annuai Report under HWM Rules by 30th June ru~d Environment- State,mcm by 30th 
September every year. 3. Unit will submit fresh balance sheet/ CA certificate regarding capital 
investment cost of the unit on land, building, plant and machinery without depreciation and 
will also deposit balance consent fee if any found due as per latest balance sheet/ CA 
certificate, by 30th September every year. 4. Unit wm apply for renewal of 
consent/Authorization at least 90 days before exp}ry date of the cqnsent/Authorization. 5 Tire 
hazardous waste gencrat<.xl by the unit wi1l be disposed .. off only tltrough Authorized 
TSDF/recyclers I Refiners of hazardous wa~n~. 6. tJnirwill a:gply for authorization under HwM 
Rules immediately. 

• 

Jai Bhagwan Digitally slgnt'd by J.ll Shagwan 
Do~te: 2018.05.081 I ;29A8 +05'30' 

Regional Officer, Gurgaon. North 

Haryana State Pollutio1t Control Board . 
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